Tripura Cooperative Societies Rules, 1976.
(As Amended upto 4" Amendment dt. 05.01.2013).
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(e} “Co-operative year’ means the year ending on the 30th day
of June or, in the case of any Society or class of Societies, the accounts
of whirh are wilh the previous sanction of the Registrar, balanced on

‘any other day, the year ending on such day ;

{dy "decres” means any decree of a civit court, and inclades any
order, decision or award referred to in sub-section (1) of section 155 ;
{e} "decree holder” means any person holding a decree ;
1f) “Form” mle;ins_ a form appended to these rules
(g Tperson’ includes a body 'ozf.';)ersan eorporate or otherwise ;
(h} “Recovery Officer” means any- person, emupowered to exercise,
in any district, the powers of the Registrax under section 155 ;

(i}, “Registered : Society™ @ean5=--n_ society ~registered or deemed
to be registered under the Act; '
. () “State Co-operative Bank” means a federal Co-operative Bank

having jurisdiction over the whole of the Tripura State and recognised -~

as such by the State Government for the purpose

{k) "Sale Officer”’ means. an Officer empowered by the Registrar

hy general or special order, lo attach and sell the properiy of defauiters
or to execute any decree by attachmest and sale of property ;

M “gection” means & section of the Act;
{m) “Tehsiidar’ means an Officer .as appointed by the Govern-

" ment in accordance with Seetion 4 of the Tripura Land Revenune &
Land Reforms Act, 1960;

(n) Other words -and expressions not defined - shall have ihe
meaning as assigbed to them in the Act.

" Chapter 11

Registration
3. Personé appointed ‘o assist the Registrar under section 3 may
he designated as Additional Registrar, Joint Registrar, Deputy Regis-

{rars or Assistant Registrars. -

- 4. {1} Every applica'i.ion for registration of a society under sub-

“section (1} of section 8 shall be made in Form ‘A’ in English or Bengali,

and shall subject {o -the provision of sub.rules (2) and {3}, be duly
signed by the applicants and be accompanied by—

{a} four copies. of the proposed bye-laws of the Society ;
{b} a certificate from the bank or banks stating the credit balance

- in favour of tht’z_pmposed society thersin ;

. {¢} the application shall also mention the name and address of
one of the applicants to whom any communication may bhe sent by the
(d} the scheme showing the details explajining how the working
of the society will be economically sound and, where the scheme
cavisages the holding of immevable  property by the society, the
description of immovable property proposed +o be purchased. acquired
or transferred to the society ; and -
{e} such ather documents as may be specified by the Registrar.

e






N . (_e) the terms and quahﬁcatmns for admnssmn to memhershlp ;

(£} ‘the pr wlleges, righls; duties and- Ilabﬂtties of members including
nommal and sympathwer memnber ; . :

{g) The comequentes of dcfsxu]t in payment of any sum due by

g member )

(k) ¢onditions mgardlng saie or disposal of produce of members

'wherever -applicable |

{1) in the case of credit- soc:elieSw : :
(i} the maxunum Ioan admissible’ tc & member :
(if) the. manmum mtes of’ xnterest on loans ‘to members ;

{m} the conditions. oh which loans may be granted to mem-
© . bers and penaities for mlsapphcatmn of loans so advanced

{iv} the procedure for granting extension of fime for the repf;yl
ment of loans and advances ;
(v} the consequences of defaults in payment of any sum due ;
(v:) the c1rcum%mn(:es under which a- loan:may be recalied ;
(1) im the case “of non-credit societies, .. the mcde of conducting

business . such as manufacture, sale,. stoek-ta_l'{ing and other like
matters ; : : o : '

(k} in the case of composite socieiy, tha'ti-'is' fo gay, society having
both credit and non- cwdu functions, matiers referred to in clanses (i}
and () ; e

(1) the mode ef holdmg meetmgs of the general body and of the
comm:ltee ;

- (m} the plocedure for expuimon of members :
(m} ihe manner of maklng, altenng ‘and ahrcgatmg bye-laws ;
(0} the maode of *lppomtment pither by election er otherwise and

- removal of members of the committee aud other officers, if any, thezr

duties. and. POWeErS ;

{p) the Chalrmaus powe:s dunes and funcimns and his removal
on “his loqmg support. of the’ ma;onty 3s

' {q) the method of recruitment; the: wﬁchtww of ‘service. ﬂnd the
‘authority’ compefent’to fix, revise jor regulaté. the scale of pay and
allowances of salaried officers and Servants of the- socisty and the

pmcedure to. be foHUfwed in- the dlsposal of dlscmhnary cases agrinst
them : .-

iy the mudt, nf custoclv and mve‘;iment of fundq -md mode of
keeping ‘the accounts and. records S

{s} iHe: disposal of net- profiis

{t} tie manner in whick penialty shouid be levied on = member
who is found to be guilty of breach- of bye-laws ; :

(1) appomtment of a pmws:ona] -commitiee, where necessary ;
{v} the mode’ of appomtmem and removai of ’the commitiee and

. s ‘powers and. duties ; .

{(w) the mode of. mnvemng amma] and spemal generai meelings,
issue of notices, and the business whmh may be iransacted there-at ;

]
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.I_w(.ét} TFaring

" sociely

{(6) Housing
Society -

| {6_}, Plocessmg

bGt‘l&W

(1) Producers’
Sovivly

[8} Eesource
Society .

(8} General

sotieiy_

[a} Collective
' Farming -
. Society

¢ {B) ‘Jeipt Far.

ming. -
Society,
{#} Tenant

- owgership
“Housging
Soctelv

{b): Tenant -Co-

. parinership
Housing.
+ Society -

(e} Other
.. Housing
. Bodiety
{a} Agricuitural
. Processing
" Sociely

{b} Industsial * -

- Processing
Soulely

(a} Indusitrial -
producers’
- spciefy.

{bY Labourers®.
. Industyial

Society

{£) Agriculiural
producer’s
Society.

(8 Credit

resouree
. Society -

i) Nomoredi{
Resource
Society,

(¢} Service
TESOUNCE
Society.

{a} Secial

(b) Commerciat

{c} Others.

" Forest Lahourers'

Farmting Societies where major
area -of lands is acquired from
oulside ageney ' {or cultivation
by members,

Secieties where the major area
of land Dbrought together for

- enltivalion iz held by members.

Housing Soctelies where land
is held either on- lease-hold or

~free-hold basis by societies nnd

houses -are owned or are to be
owned by membms

: _Housing Societies which held
- both land and buildings either

0n Jlease-hold or free- held linsis
ancl, all of. lhem to their mem-

. bers,

House - ’\Jiortgage Sometxe‘s and
Heouse Construction Seocieties.

Societies which process agricul-

_tural, produce like Co-operative
, p'a'ddjr-huskmg; ’
_ecotton-ginning,

- dociefies o

oii-crushing
{ruft-canning

“Tanpers’ Co- operatwe

Se(:letv

_ .Weqvers ", Carpenters, . Potters,

. Tailors, Brass-maker’s BSocie-
ties. ' :

_ Societies ghd
Labour Coniract Sociglies )

Cattle-breeding, Powtry, Dairy
and Piggery Societies, .

Agricuitural Credit, Thrift and
Urban Credit Societies.

Seeds and Implemants and
Agriculiural Bequirements Socie-
ties,

Service Cooperatives and Multi-

purpose CooDerative societies,

Better Living Socisties and Edu-
cation Socielies,

Insuvance and Motor Ti‘an?pmt
Socigiies.

Nor falling in either

of the
ghove sub-classes. :

o

oy






: Changr, in
- Dame of -
. societ

'w_ “of the somely.as he .__'onsxderf; to: ‘be TIeeessary’ o
t,-withi a permd not exceed.mg two monkhs fron
' fe-the exact amend

jon, 14, the Registrar
“duly. nmtlﬁed ander.
n the amendment-._
the federal sucaety'

v be presume

' the amend

(3} If afte sidering’ the: commcnts

'3"-'any, the Registrar considers. that there i 1o bjection ‘to’ registering

31 by, registered'

" cause in. writing;- or | through"a properl¥ authonse rep!
.. appear. before the Registrar dn the date wpecified, in the notice, as &
© why the proposed ‘amendment should_ not be regxstered within the t:me.
' apec;fied int the' nntice in Form 'H’ ' . .

'[4} After the '_'y' 0' th_e perxod bpec:ﬁed 1, _the nctlc:e in Fnrm

- HY and after conmderm' the réply, if any, of ciety and the views;

if any, of the fedcra] ‘soeciety on such reply,. the Registrar may, after

duly considering the objecticns of the society’ {1f any) to the proposed
amendment Ieg' te 5 the amendment -

{ } The name of ‘socle ) hanged under sec‘l:mn 15

‘50 however that it doea nc " ste or religious. denomi

o (21 Every chsmge i 1 _sha_il-' be n:ia‘de." by."ax; :
amendment of 1‘:5 bya Iaws and shall be notzﬁ_ _h_the official Gazeite. °

- {3} After the change in. tb.e name 15 approved by. the Registrar, the

-'.-_socaety shall gend the. orlg’mal reg;strailnn certificate. for amendment

egistrar who shall réturn the same to. the somety duiy amended
"Heglstrar shali;'.ente m :

societies mamtamed by bim







Direction by
Registear for

amatamation, -

division and
raorgamisation
of sneieties.
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(3) After the rec&lpi of the Registrar’s approval under sub-ruje A2},
the society shall convene a special general meeting by giving notice of
at least 15 clear days to all {ts members and creditors and pass a resolu-
tion for amalgamation, fransfer’ uf assets and labilities, division or
conversion, as the case may. be by twe thirds majority 6f the members
prasent and voting ai the meeting.. The resclution 'so passed shall
contain the purpose and the full scheme indicating how the proposed

amalgamation, transfer or division or conversion would be useful to the .

society and-be given effeet to,  Where the scheme does noi involve
iransfer of liabilities of the society to ancther soclety, s statement to
that effect shall be made in the application to bé made under sub-rule
{1}. Where the scherie involves transfer of labilities of the society,
the society shall give written notice in Form *J°, to all its members,
creditors, And other persons whose interests are likely to be effected
by such ftransfer. The notice shall also be published in at least one
news paper in circulation in the.district in which- the society’s office is
situated and a copy thereof shall be exhibited.on the notice board in
the society’s and Registrar’s office.

Provided that, the Slate Govermment  may, in the case of any
society, dispense wﬂh the giving of such notice, regard being had to
the extent of liabilities, the Bnancial position of the scciety and iis
members and other relevant factor pertaining to such gociety.

(4} Within one month from the date of notice referred to in sub-
rule {3), the members, creditors and other persons whose interests are
likely [o be eflected by the fransfer  of the-gociety’s liabilifies may

" exercise their option as required by clause-{i)-of the-proviso to sub-

section (1} of section 17 falling which they shall be deemed io have
assented to the {ransfer of -labilities of the society to-another society.

{5} The.society shall meet in full or otherwise satisfy ail claims of
members and creditors and other mieresied pErsons who exercise the
option. _ .

(6) The society shall submit a report to the Registrar of the aclion
taken by it and request him lo give elfect.to iis decision for amalga-
mation, transler, division or conversion by registering the amalgamated
or ‘converted somety or the pews socigly, as the case may be, and

eancelling the registr atmn of the socities \vhlch have been amalgamatcd '

divided or converted

{7 On m{,alpt (Jf the raport fmm the soclely under sub-rule {6},
the Registrar shail, after satisfying himself that the procedure has been
properly ‘Tollowed, register the - emdlgamated; divided or converted
sotieties. and cancel the registration of the someheq whlch have. been

amalgamated; dlwded o converted,

17, {1} Before issuing any order under sub-gection (1) of section 18
providing for the amalgamation, division or reorganisation of sny

suticly ur societies, the Regisirar shall prepare a draft.scheme in respect

of such amaigamatmn -divigion or lt’ms;an:,.satmn stating in particular

“the manner iy which the new commitfee or committdes of the society

or societies Tesulting from -such amaigamanon conversion or reorga-
nisation shall be constituted and the bye-laws swhich such soclely or

-
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Valuation of
sharas,

Procedurs for
trapafer of
shinres,

Momination of.

PErsOns.
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{2) ‘Unless otherwise provided by the Registrar in respect of any

particular society, the delegates on the committes or the Board of

Directors, as the casc may be, shall not at any time exceed one-third
of the number of representatives of socicties (fraction being neglected).

.23, {1) Where a member of sociely ceases to be a member thereof.

: the sum representing the value of his-share or interest in the share

capital of the society to beé paid to him er his nominee, heir, or legal
representaiive, as the £ASE may be shall be ascertained in the following
Manmner,

{i) In Lhe case of & wcxeq wnh unlimited Imblhtv it shall
be the aciual amount reéceived by the society in respect of
snch ﬁhare or interest ; o

the amount arrived at by a valuation based on the flnan-
‘zial position of tlie society as slown in the fast addited
lmmee sheet preceding the cessation of membership :

Provided thai the amount g0 ascertatiied. shail nol exceed the actual
amount received by the society in respect oi such share or interest.

(2} Where a person is allotied a share by ] socwiy, the payment
requnecl to. be made therefor shall not ‘cxceed the face value of.the
share notwithstanding auylhing = contained - in the bye-aws of the
society. : .

R )| When a share is trmsierred by a member to anothcr member
duly admitied as a member of a society, the:iransferce shail not be
required to pay anything in excess of the value of the share determined
i aecordanee with sub rule {1 }-. :

: 2-1?‘ {1) No imnsfel of sham& ghall be. eﬁ'ect:ve unless :
{a) Il is' made in’ a_ccorda_nce ‘with the provisions of bye-laws ;

{b). A clear fifteen days' notice in writing is given to the society

: indicaling therein' the name .of the- proposed iransieree his
consent, his application for. memhprthp‘ whera necessary, and
the value prupused lo be. paid :hy:the transferee ;.

('c}'.ﬁil Elabll:ties nf the tmnstei Gi‘ due tc'the somet} are dwcharged
and -

(d) ’1'?"1_" ' mn&fer is mgxstehed oy ':vhe books of the' saciety

42} Any charge in favour of the S(JCiety on- the share so transferred

Awill cm}tmup 11111L5=i dlschal‘ged other’\vlse

z"} (1} For the puxpase Uf nansfel of hls bh"ue or mtex est under sub-

section(1) .of -section 80, a member of a society may, by a “document

signed by hlm or by In'lklﬁg a slatement in zny book kepi for the
purpose by thé sbciety, riominate ‘any pérson or persons. Where the

. nomination is made by a.document, sueh document shall be deposited

wifth the society during the mnmbm‘ s life time and. where the nomina-
Hion is made by a statenment, such.statement shall be signed by the
member and atiesied b‘v one. witness. -

{11} I the ease of a sociely w Lth llmlted lishility, it shall be

o
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bring a resolu.
shall give g written notice
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Procedure for | 29. (1) Where any member of a soclety proposes to
© expulston of tion for expulsion of any olher member he
" mambere, thereof, 3

deration of

to the Chairman of the scelety, On receipt of such notice or
~when the committee ifself decides 1o bring in
such resolution shall he included i
goneral meefing and g notice thereof shall

against whom ‘such resolution is- proposed ig

be given to the member
be brought, calling upon

him fa be preseni gt t_he-gehera-l_ meeiing; to be held oot earlier thap »

perind of gne month from the date

against expulsion ty the general body of membaers,
taking inp
have sent,
the resolution. -

i

member; if present’ or after-
Feépresentation which he might
shall procesd to comsider

- o )

of such notice and to show cause
After hearing the
‘considerntion any wrillen

tlie general bedy of members

(2) When a. resolution passed - in aéco.'rdance with sub-rule{1) is

sent o the

may consider the resolttion and

May deem 0, give his

' sotiety. and 'I:Im-m'ember- cuncerned,

from the date of such approval. .-

Inspection of a0 A member
documents iy -

the Registrar’s © - “and may. obinin eortified Gopies thereof,
office by merg- fees 1 . " I :
bers of sacieties . o L
and the scale (i} Application for registration
of fees for - of a saciety
supply of " {"i'i,)':_'Ce.ri'iﬁcat'e of registration
coples of S
documents. {iit]. Bye-laws of societies
P {iv) Amendment of bye-lawsg
A L ofa soctety .. . .
/o~ o o e (v} Ofder -of cancellation of
§ .__5{[ 5 oo " ) {_hé‘-‘;-egish'ation'--of-.-a
FACT LT seciety o
T S {iji)_'Audi[_'__’ﬁit’zinm"andum of g
| S R IS R society _.
[ o )J ' l {wii) Annual balance sheet
] o i i AR . . . . .
Wi 1S T
3 \ VAR (vili) Ordep under sectidm 88
7\2:_» - Y _ A /;;_.-‘ .- .
\‘ 5 . . . -
’ L XY Opder referring a' dispute
' o for decision R
(] Order of supersessiog of

4 Commities Or removal
- of.any member Hhereof
(x1) Any olher order against
Cwhich an appeal ig

provided

Regisirar or otherwise, brought o his
L after
approval and.

_ v of a society op any member of the
the following documents in: the office

notice, the Registrar
making such Inquiries ras he
Joommunicate the same {o ihe
- The resolutiop shall be effective

public may inspect -
af the. Registrar, -free of charge,
on bayment of $he Following -

A0 paise

each
50 paise
each
= 200 words or s paise
" leas _
200 words or 3¢ paise
— - legs -
200 words or 5 paise
sy -
200" words or o paise
v less -
T 200 words or 5 paise
_ fesy :
200 words or g paise
fess - : \
200, words or 50 paise
= lpeg ' :
200 wardy or 50 paise
less
200 words  or 50 paise

less
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Conditjons for
borrowing of
Tripura Stale
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Bank.

Conditions for
borrowing of
famd Develop-
rment Banks,

Loans and
depnsits
{rom non-
members in
uniimited
Hebility
gocieties.

Halsing of
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Societies.
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behalf by the Registrar, by general or special order,
a sum equal to the amount borrewed by such society
or class of societies, on the securily of agricultural
“produce or other -goods of such sociely or its mem-
bers, shall be excluded from the amount of the actual
liability under this rule. ' '
(2} Any soclety may jncur.Habilities in exoess of the Hmit
"specified in sub-rule(1) by recelving deposits or borrow-
ing loans subject to the condition that the amount
peceived as deposiis or borrowed as loans in excess of
the said limit shall not be utilised in the business of the
sociely but shall be invested in Government securities.
No society shall borrow against such. securities.

45, Exeept with the previous sanction of the Registrar, the Tripura
State Co-operative Bank Lid. shall not jneur labilitles exceeding in
total fifteen times tlie total amount of its paid up ghare capital, and all

coserves minus accummulated josses actual bad debts, if any, and

overdue interest :

Provided' that the Bank may incur Habilities - in excess of the
aforesaid limit by receiving deposits or borrowing loans subject to the

condition that the amount received as deposits or borrowed as loans

in excess of the said Hmit shall not. be. utilised in the business of the
Bank but shall be invested in Government securities which shall be
deposited with the Reserve Bank of India. The Bank sball not borrow
against such securities. : o

'Explana‘ticn . In caleuiating the total amount of liability for the

purposes of {his rule, a sum equal to the amount borrowed by the Bank
on the security of agricultural produce or other goods of the members
of the Bank shall be excluded from the amount of the agtual liability
under this rule. ' ' :

37, Land Development Banks may ineur labilities not exceeding in

total twenty times the total amount of their paid-up share capital,
acenmmulated reserve and building funds minus accummulated Josses.

38, E\_?_er'y society with unlimited liability shall, from time to time,
fix in a general meeting the meaximum liability which it may ineur-in
loans and in deposits from hon-members, The maximum so fixed shall

~be subject to the sahction of the Registrar; who may at any time reduee

it, for reasons to be communicated by ‘himn to the seciety in wriling, -

and may specify a period notbeing less ‘thanfour nonths, within which
the society shall comply with hig orders. No sich soclety shall receive
any loan or depesit from a non-member; which will make its lability
to non-members exceed the limit sanclioned by the Regisirar.

39. (1} Every society, which .has a share capital, shall provide in the
bye-laws. thie maximum amount of such share ¢apital, the number of
shares into which it is.divided, the class of shares, the face value of each
share ¢f each class and the rights and liabilities attaching to each
class of shares and where the full amount of the share is not payablé
on allottient; the amount and the number . of instalments in which it is
required to be paid and such other incidental matters,

{2) Auy society, which is -authorised under its Bye-laws to raise
funds by the issue of debentures and bonds may, with the prior sanction
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- [8) Except with the #eneral or special permission of the Regisirar,
the loan advanced o a member by o sociely; or {o g soeiely by a Bank,
shall be'subject ta sttch conditions as may be laid down by the Registrar,
with the approval of the State Co-operative Bank, including the
maximum smeunt o be advanced and the period af repayment, hoth
in regard to total advances to memibers and societies as also against
different types of securilies, '

(6) No society shajl CArLY on fransactions on credit or sanction
trade credit to g members or o non-members except in accordance

with the general directions that may be issued by the Registrar in tha
behalf. : . .

(7) In the matter of grant of loans to societies by State C{;:bpe._rae

tve Banks or to members by Primary Societies, the Registrar may .
lay down with 1he approval of the State Co-bperative Bank, fhe proce-.
dure‘regarding receiving applications, assessing credit needs, making . -
inquiries in respect of the production programme for which such loan -
is required und the. procedure for Bnally sanclioning the loan.ag also-

the rates of finance to ba followed from Jear o year and the nature of
enquiries to_be made for the purpose of financing of different .erops

and impesition of certain conditions regarding proper uti.{jgatiﬂn.of_‘.ﬁ‘
loan and sale of agricultural produce through specified Ciomper_ative;

Organisation, before such Anance is granted. i
(8) The Registray may with the approval of the State Co-operativa
Bank by general or special order prohibit gy regutate grant of loans
by a financing bank or o society where such graut is eonsidersd neither
in ithe interest of the society nor in the interest of the development of
Co-operative movement on sound lines, .

43, (1) Every methber of a séciety upplying for a logn fr.'om the

- society shall be required to hold shares in such manver and in such

 Propertion ty the amount of loan applied for by him as may be specified

in the bye-laws of the sociely,

{2} Subject 1o tlie maximum limit specified in the bye-laws, 4 loan
to be granted to g member of a resource society and the periad of s
repayment shall be in accordance “with the standard laid down by the
Registrar in cousultation with the State Co-operative Bank and the

- federal society. A ioan in excess of the maximum aMOUnt may be

granted (o s member with the Previous sanction of the State Go-opera-
tive Bank and the {ederal society to which the society is affiliated .

Provided ihat, where ‘the amount of the inan exceeds twire the

. maximem [imit contained in the bye-laws, Prior sanction of the Regis-

trar shall algn be obtained,

financia]l accommodation 19 ity memberé.shél] .g'rant loans or sanction
eredil to any. member without - the sanction of the Registrar ;

Provided 'ﬂiat aﬁy'sl'or:i'éty which has, as one of ity ohbjects, suppiy .

of goods oy services required by members for production purposes,

may supply gooads or. provide services on credif against sufficient seey.

ity oni condition that the'egst of the goods supplied or services provided

shall be recoverable from the ‘amotint of the sale proceeds of the agri-

caltural preduce gy other goods praoduced by the meniber.
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48, (1) A declaration to be made nnder clauses{a) and (b} of section
50 shall be it Form "Q". .

{2} A regisier of such declarations shall be kep{ by the someiy in
Farm “P".

{3} A charge on any immovable property created by a member in
favour of a sociely for amounis borrowed or likely o be borrowed by

“him, from time to iime, shall, subject to the provisions of elauses {c}

and {d} of seetion B0 coniinue in force iill the person creating the

 charge ceases to be a member of the society.

_ {4) Where a member of a sociely creaiey n charge on . his land
vr om his inlerest in any land as a tenant by declaration under section
60, ihe society may, if compelled to make use of such property for
the recovery of the loan granted {o such member against the security
of such property or interest in the property, utilise the whole or any

portion of such property which may be sufficient to salisfy the amount -

due with inferest and any incidental expenses incurred in that connec-

: tlon

5} Wh’ere a charge is created by a member on his land oF on his
interest in any land as a tenant by declaration under section 50, the
society shall record or cause to record such pariiculars of charge in
the Record of Blgh‘cs maintained by the Tehasildar of the area where

.. such property’is situated. Such recording of the charge in the Record
" of Rights of the village shall be treated as a reasonable notice of such
- charge created under section 50. :

GBAPTT‘H V.

Property and Funds of societies,

49, All loans incliudmg interest thereon and récovery charges in res.
pect thereof which are found irrecoverable and are certified as bad
‘debls, by the auditor appointed under section .79, shall fivst be written
off against the Bad Debt Fund and the balance, if any, may be written
off against.the Reserve Fund and the share capital of the sociely.

All other dues and accummulated losses or any oiher loss susiained
by the society which can not be.recovered and have been certified as
irrecoverable by the audilor may be ‘written oﬂ’ against the Reserve
Fund or share capital of the society ; :

Provided thate

(a} no bad debis or losses shall be written ofT without the sanciion
of the general body :

(b} before any such had debis or losses are so written off the
sotiety, if it is affiliated and indebted. to a Co-operative Bank,
siiall first obtaln the approval of that Bank in writting. and
alzo the approval of hie Regisirar. If the soclety is affiliated
but pot indebted to the Co-operative Bank and in all other
cases, it shall obtain the approval of the Registrar in writing.
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93.  Every society which pays a dividend to its members at a rate of
4 percent or more, shall contribule towards the educational fund of the

wtate federal society, nolified Iry the State Government, at the following
rates, namely :—

{é} If the rate of dividend lor _

1 pereent of the net profits of the
any year is 4 pevcent, .

Fear.

{b} IF the rate of dividend. for
any year is more than 4
percent, but  not . more
than & percent. : "

{c) If the rate of dividend for 1% percent of the nel profits of the

©any year is more than § vear. :
percent bl not  more
than 6 percent, '

d) If the rate of dividend is
more than 6 percent, but
nol more than 7 percent,

11 pereent of the net profits of the
YeAar.

" 1§ percent of the net profity of the
Vear, ' .

{e} If the rate ‘of dividend is
morég than 7 percent, but
not mere than 8 pereent.

{£) If the rate of dividend is
more than 8 percent.

2 pereent ¢f the net profits of the
year, S -

2} percent of the net profifs of
the vear, ' :

Provided that, i the et proﬁts_.of the socie{y for any year do not -
exceed Hs. 200, the society shall not be required 4o contribute anything

-towards the said educalional fund-for {hat year.

54, (1) lu the case of a soclely whose reserve fund is equal to or
more than ils paid up share capital the Registrar under seciion 88{2)
may, by general or specinl order permit that society teo invest that por-

tion of the reserve fund which is in excess of its paid up share capitai,
or & portion thereof; in its business. '

Provided that, in th.e cage of State Co-operative Banks, the Regis-

" trar may, by geneial or special order authorise such Bank .to invest

fifty percent of their reserve fund in their business.

{2) No society whase reserve fuind has been separately invested
or deposited shall draw upon, pledge or ctherwise, employ such fund
except with the samction of the Registrar previously obtained in
writing, :

{8) In the case of a society constituted with the ohjest of
Co-operative Hottsing on a Co-partnership basis, the reserve fund may
be utilised for expenditure on the maintenance, repair,; and renewal of
huildings of the socisty. : '

(4) In the case of a processing society the veserve fund may be
ulilised in the acquisition, purchase or construction of lands, buildings
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{2} No officer of the society shall purchase, directly or indirecily,
any property of & member of the society sold for the recovery of Jis
dues to the sociely, -

58, In additon to the disqualification specified i section 6(_5,' no
person shall be eligible for appoiniment or clection as a membey of the

eommittee of a society, if he has heen held responsible under section

7% or section 88 or has been lield responsible for payment of costs of
erqquiry under section 33, _

59. (1} Within three monihs from the dale of registralion of a sotivly,
the chief promoter thereof, shall eonvene the first general ineeling «f
all persons who had joined in the application for registration of the
society, Where the chiel promotey fails to convene the meeling as
sforesaid, il shall be &onvened By any person authorised in that behalf
by the Registrar. - : :

(2) At the first”general meeting the. following business shall be
transacted —— _ .

{i} olection of a President for the meeting ;

{ii) admission of new members ;

(iif} recelving.a siatement of accounts and reporiing all transactions
entered into by the promoter upte 14 days before the meeting ;

{iv} constitulion of a provisionsal commitiee until regular elections
are held under the rules and bye-laws. The provisional GOINHIL-
{tee shall lave fhe same powers and functions as the commi-
tiee elected in accordance with the rules and bye-laws, -

(v} fixing the limit up to which the funds may be -bDi‘mWBd,

" {vi) any other matter which has been specially menticned in fhe bye-
laws, T A

60. (1) All general meelings of a soelely excepting the first geﬁerai
meeting shall be convened by the Seoretary or any other offieer autho-
rised by and under the byesdlaws. to. ¢onvene such meetings under indi-

mation to the Registrar, who may-attend such meetings or guthcrise =

some person to attend such meetings on s behialf. The President of
the sociely or in his absence the Vice President or, in the absence of
Loth, a member elected by the :memhc-:_ré ‘present at the meeling shall
preside over the meeling unless the bye-laws specify. that the President
of the meeting shouid be elecied by the meeting. R '

(2) No general meeling shall be held or 'prdceeded witly .un_l'és"s the
pumber of members required to form a (uortm as specified \in the
bye-laws are present. L S ' :

(3} The Sccretary ot any other officer convening the meeting shall
cend out the motice convening thé . meeling and the agenda for e’
meeting and then the subjects shall be taken up for comsideration in
the order in which they are mentioned i the-agenda, unless the men-
bers present, with the permission of the Presideni, agree 1o change the-
order. Unless otherwise specifled in the Act, these rules end the bye-
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{d} by publication or by heating of drums, op

{2} by publication through press, ang

notice of the general meeting shall also be affixed to the notice board
of the sociely and published in such public places of importance as may
be decided by the Committee of the society,

{{il} The notice tnder sub-rule(5) of rule 80 shall aiso contain
i-nfo;'ma'l'_iqn regarding.. : '

{a) the number of vacancies to be Afled up by election,

(b} the area of the‘“'constimency, it any, from whidh Members
are to he clected, and

{c}) the daid on which, the Place at  which ang the hours
belween which the poll will take place, :

(1) No menhep shall be eligible o vote at an election unless he.
WHS 4 member of a sociely on the date thirly days prior to the date
fixed for poli and gqualified in accordance with {he provisions of the

Act, these rules and the bye laws to vote at the eleclion on the said
date, T

; {4} The nomination of candidates for election shall be made at
{ the meeling. The presiding officer shalj decide the objections, if any,
which may be Mmade at he time, to any nomination after making such
{osumnary ENqUIry .as e thinkg ntecessary and. anhounce the pame gp
% uames of the eligible candidate pp candidates so npminated.

[

(8) If for any area or coustituency for which election iy 10 pe
held, the number of candidates in respect of whom valid nomingtions
have been made does not excesd the mumber of candidates to be elocted

- for ihal area or constituency, ihe candidates for whom valid noming-
tons have heen made shall be deemed to have heen eiected for' the
area or constituency, as the cpse may be, and e Presiding Officer at
the meeting shal make a deeclaration to that effect, :

{8} If the number of candidateg for any aren oy 'CU!i‘Stif!iﬂﬂC}’
exceeds the number of candidates to be elected, 1he Presiding: Officer
shall arrange for taking g Poll. The presiding offtcer By appolint
“he or more polling officer A8 may be necessary, ' '

(7} The commiftee ehall provide the Presiding offteer with ballot
Pagers and suech plher arlicieg ng may ]je"ne{‘,esssgry for the conduct of
the election. o

{8} The ballot papers shall contain the names of the candidates
and the seal of ihe sociefy. _ B

(9) The polling booth shall be Su consiruct"efl-_ that the meﬂmb.ers
can reeord thejp voles sereened from observation by others, - :

(18] The member shatl make the mark X on the balot paper issued
lo him against the name or names of the candidate or candidates for

whom he desives to vote and put-the halloy Paper in the ballot nox
with the utinost secrecy, :

W







30

Election of 62. {1} The election of President, Vice-President, Treasurer or
President, any other officer by whatever name he is designatéd shall be by ballot
Vice-Presi- in the manner specified in this rule.

dent, etc. '

(2) As soon as the members of the committee have heen elected
the president of the society shall arrange to convene a meeting of the
members of the committee for the purpose of election of the oiTicers

by the mem-
bers of the
deommitte.

{3} The meeting shall be presided over by the President of the
society, if he is not a candidate for election or any other member
of the commiltee not being a candidate for eleclion chosen by the
committee {both being hereinafter in this rule referred to as 'the Presi- :
ding officer} for the purpose. : ¢

{4} The nomination of candidates for election shall be made at
the meeting. The presiding officer shall decide the objections, if any,
which may be made at the time, to any nomination after making suck
summary enquiry as he thinks necessary and announce the name or )
names of the eligible candidate or candidates so nominated, '

{5) Where there is not more than one valid nomination for any
office, the presiding officer shall declare the candidate in respect of
whom the nomination.paper has been received duly elected to such
office. :

(6) Where there is more than one valid nomination for any office,
the presiding officer shall forthwith arrange for taking a pol by pro-
viding the ballot papers and ballot box. The member shall make the
mark X in the ballol paper against the name or names of the candi-
date or candidates forwhom he desires to vote and put the ballot
paper into the ballof box with the ulmaost seCTecy.

(7} As soon as all the members present have recorded their voies.
the Presiding officer shall open the ballot hox in the presence of the
members, count the voles and announce the resulls of eletlon with
the number of voies secured by each. '

(8) The proceedings of the meeting with the results of the elec-
tion shall be recorded in {he minutes book of the society and attested
by the Presiding officer, :

{9} The ballot papers and other records shall be secured in a
container which shall be aflixed with the. seal of the society and of
the candidates whe desire to affix thelr | scals and they shall be
preserved for thrce months from the date of election. They shall be
destroyed after that period, if no dispute relaling fo or in conneciion

© with e election is referred o the Registrar,

Atmual state- 63, (a) Wilhin thirty days. of the close of every Co-operative year,
menis of or within such extended period, as may be specified by the Regisirar,

accounts in- . in the case ol any society or class of societies, the commiltes of every

cluding bala- sociely shall prepare annual staicihents of accounls showing —

nce sheet, elc. (1} receipts aud dishursemeals during the previous co-operative
- wyear,.

(i} the profit and loss account for the.year, aid

(iif) the balance shest as al the elese of the year,
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{4} Noh\fi'thstm_lding anything coatained in the bye-laws regarding
holding of 81y mecting of the saciety, the Regislrar may by special
T general prdey specily the procedure for holding mesatings of the
commitiee appointed by him under clause {a} of sub-rule (1).

{0 Immediately after the appeintment . of a new committee op
an Administrator or Administratorg under sub-rule {1}, the committes
in whose place such a'ppointment IS made and offfeers of the society
shall give the new commitice. or the Administrator or Administrators,
as the case may be, the charge of - the Property, documents ang
Recounts of the society, : :

b7, Every sucifi'ly shall keep the following aceounts and fuoks ;- .

{1} A register or memberg inchuding PErSens nominated tzicler
section 40 in Form L, : :

"

{2) A registrar of shares.

(3} A register of debentures and bonds (where capital is raised
by debentures and bonds}, -

} Minute book tecording proceedings of geveral meetings,

) Minute book recording procéeding of commitfee meetings,
} Cash book.

} General ledger and Personal ledger.

8) Stock register.

{9) Property regisier,

(10} Régiﬁter of audit objections and their rectifications,

{11} Such other accoumls and  hooks as from time' to time he

specified by the Registray by spectal op general order for any
society or class of societies.

63, Ay registered socislics elassified by the Registrar as fotuperative
Bank or any other Bank with g working  capital of more  than
Rs. 50,000/ shal} submit o thai Offteer a quartely financial statement
in the form specified by the Registrar for the quarters ending Sist
March, 30th dine, 30ith September and 81st December not later than
18th April, 18th July, 15th October, 15th January respectvely,

62.(1) In addition fo the periodical financial statements referred {p
in rule 68 the Registrar may by special op general order require any
soclety to furnish to him any other returns in such forms ay may he
specilied by him, on such date or dates or af such interval or intervals
as may be specified by bim, in the order, "The salaried officers of the
sociely shall be responsible for the sabmission of these returns on
due dates. If there are no salaried officers of the society or if the
execulive funetions, are attended {g by the.Chairman of any other
membeyr of {he commiites in an honorary capacity, the relurns shall
be submilied by the Chairinan or such member of 1he tomumities,
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{2} On failure of the society to fwrnish any retums on due daies,

- the Registrar may, after giving due netice to the persen or perdons

responsible for the sulmmission of the same, depuic an employee of

) lhe Co-operative Deparimeni or of the federal soeiety to which the
4 o society -is affiliated to prepare the return or-returns and submil it or
: them {o him. The members of the commille¢ and other officers of

" the society shall furnish lo the employee of the CGo-operative Depart-

e ment or of the federal soctety entrusted with the work, sll information
necessary for preparipg the relurn or returns. The expenses incurred
by the Regisirar in geiting such return or returns prepared shall be
borre by the society and shall be recovered From the society under

=2
"~ sechion 75 as il they were an arrear of land revenie,
Procedure to be 0. {1} Where taling possession of books, documents securities
* adopted for cash or other properties of a society is considered necessary and where
taking posse- taking of such possession is resisted or obstruected, the Registraf, the’
ssion of books, Ligquidator or any olther person entitled to the same may take or cause
_documents. te  be taken order for seizing the books, documents, securitiss, cash
secuities, or olher properties of the society, as the case may be, in the manner
cash and other provirled in seclion 76,
. propertiss of . :
" society. {2) Any person appointed by the Regislrar as a Liquidalor of a
) sociely or any person authorised - by the Registrar to  audit the
nccounts of a scciely uader section 79 or any person authorised by
the BRegisirar fo hold an enqguiry into the constilution, working and
finaneial condition of a sociely under section 81 or any person autho-
N rised by the Registrar to inspect the books of a society under seclicn
82, shall, in cases where the misappropriation of funds, breach of
trust or fraud has Deen comimitted or where it is suspected or appre-
hended that the books, documents, seeurities; cash or other properties
' of a society are liltely to be tempered with or destroyed or removed
and where taking of possession of such hooks, documents, securities,
caslr or other properties is considered necessary; shall follow the same
: procedure, wilh the previous permission of the Registrar, as is laid -
o . down (o section 76 for the purposes of obtaining such possession.
CHAPTER—VIL,
& - .
Awdid, Inquiry, Inspetion and Supervision
Procedure for 7i. (1) The audit of accounts of societics shall be condueted by
¢ appointment Deparimental Awditors, appoinied by the Registrar from time to time
» of Auditors on such terms and condilions as he deems fif:
- and for cond- o o
Praovided that any sociely or. c¢lass of societies notificd by the

@ neting andit.

Registrar may get thelr accounts andited by an Audiior selected from
- the panel of ceriified audilors mainlained by {he Begistrar and pub-
lished by him in the Official Gazetie,

Explanation :—  For purposes of this rule, “a certified auditor”
ineludes, -— -

{a) a chartered Accountant within the meaning of the Chartered
Accouniants Act, 1949,
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{b} a person who holds a Government Diploma in Co-cperative
accounts  or a Government diploma in- Co-operation  angd
aceountaney, or .

{e} a2 person who has served as an auditor in the Cu-operative

Department of .the State Government, ad .whese name hag
been included by the Registrar in the panel -of certified audi-
tors maintained and bublished by him in Official Guzette ar
least once in every three years, - . -

{2} The audit under section 79 shall g all cages extend bask to
the last date of the previous audit and shall be carried oui upte tha
last date of the ‘Co-operative year immedialely preceding the audit
or wherse the Registrar so directs in tlie case of any particular sociely
or class of societies, such other date as may be specified by the
Registrar, ' : ' S

{3} The auditor shal) submit an andil memorandum to the society
and to the Registrar in the Form specifteq by the Registrar, on tha

acoounds examiﬁ_ad'by him and on the balance sheet and profit and -
loss account as on the date and for the period upto. which the secounis
have been audited, and sha’il'state whether in his opinion and to the .

best of his information snd according to the explanation given 1o
lim, the said accounts ‘give afl .the information required by the Acl
in the manner se required- and give true and Tair view

{1} in the case of the halance sheet, of the stale of society’s
affairs as at the end of the financial year or a1ty other sihse-
quent date uplo which e accounts are made up and exa-
minec_i by him, and : :

(i) in the case.of -the. profit and loss accouh_t; of the proft or foss
for the financial year, -or the period covered by the audit, as
the case may be. : .

(4} The audit memorandum shall skate,~

(i) whether the auditor has ohtained all the information and

explanations which fo the Lest of his knowledge and bhalief

WeRe necessary for the purpese of his andit ;

(1) whether in his opinion prop'ér books of accézmts, 85 required
© by the Act, these rules and the bye-laws of the society have

been kept by the society so far ag it appoas from rhe examing.

tion of these books_ i and

(iii) whelher the halance sheet and profit and loss acgounl exn-.
© - mined by him are in agreement with"the books of acconnts ..

and returned  of thg :soctety. .

{6) Where any of 'the"mat'ters referred to in * sub-rule {4) are
‘answered in the negative o with a-qualification, \he ‘audit memorandum
shell specify the reasons for the answer, SR .

(6) The audit: memorandwm shall also-conlain schedules with
particulars of — S -

i
!
{
:

gt o






Peocednra

for assessing
damapes agai-
15t dalin'quent
promoters, ¢l¢
under section
HEN

36

(2) A copy of every order authorising inquiry under seciion 81
or inspection under section 82 shall be supplied to the federal sociely
or fnancial bank or scciety to which the seciety in respect of which
the order is issued 1s affiliated. :

(3) If the inguiry or inspection cannot be completed within the
timne speeified in the order referred to inv sub-rule{l}, the person con-
ducting the inguiry or -fuspection shall submit an innterim repori
gtating the reasons for failure to complete the inguiry or inspection
and . the Registrar, il he.is satisfied, grant such extension of time for
the completion of the inguiry or inspeclion as he may deem necessary
or he may withdraw the inquiry or inspection from the officer to whom

it is entrusied and lold the inguiry or inspection himseif or entrust it

to suich other person as he deems fll,

{4} On receipt of the order veferred to in sub-rule(i) the person
authorised lo counducl the inquiry or inspection shall proceed o exa-
mine the relevant books of accounts and other documents in possession
of the society or any of its officers, members, agents or servants and
obtain stuch informalion or explanation from any such ofiicers, mein-
bers, agents or servants of the society in-vegard to the transactions and
working of the society as he deems necessary for the conduct of such
inquiry or inspeciion.

~

. L] .

{5} The person authorised 'to conduct the inguiry or inspeciion
<hall submit his report to the Registrar, on all the points meniicued
in the order referred to in sub-rule (1), The report shall contain his
findings and the reasons therefor guppotted by such documentary or
other evidence as recorded by him during the course of his inguiry
or inspection, e shall also specify in his report the costs of the
inquiry or nspeclion together with reasons snd  recommend lo the

Regizirar the manner in which the entire cost or a part thereof may

be apporiioned, amongst lhe parties specified in sulb-section{i} of sec-
tion 83, The Registrar shall pass such orders thereon as may be consi-

~dered just after giving & reasonable opportunity of being heard to the

persen or Persons conterned.

(6) The costs of the inquiry or inspecton apportioned by the

Registrar under sub-section (1) of section 83 shall be recovered as
provided in section 84. The Registrar may direct that such costs or

any part thercof shall be paid in the first instance from the funds .

of the society or in case of inspection, from the amount deposited
by the creditor under clause (b} of sub-section (1) of section 82 and
then recovered and repaid fo the society or the creditor. as the case
may he, ' ' ' '

74, (1) On receipt of a report referred {o in section 88 or otherwise
the Registrar or any othei person authorised by him may make such
further inguiries as he may deem necessary regarding the extent to

which the person who has taken any part in the organisation or

management of a society or any deccased, past or present officer of
the sociely has misapplied or relained, or become liakle or account-
able for, any money. or properiy of the sociefy, or has commitied
misleasance or breach of trust in relation to the society.

{2} On the completion of the further incuiries under sub.rule {1}, °

where necessary, the Regisivar or the person aulhorised by himy shall
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76. Every Go-operative scciely shall:pay to the State Government a
fee for the sudit of its account for each co-operalive year tnder sub-
section {7} of section 70 as provided below o 2o :

{a} Mo sociely should . be tevied audit fee’ if it dges not complete
3 Co-operative years of working. St

(b} A credit type of -society, a soclely for scheduled casie or
scheduied tribe or a cottage industry society or.a farming - society
showld not be levied audit Tees if their -firmover does not exceed”
Rs. 20,000/ only. S RN

(¢} For all other societies. Audil fees afe levied at the following

riates ;- ' . . . : o,

(i} Agridultural Credit  Socleties —For an working capital
exceeding 20 (tweniy} thousand rupees ‘@ 1/16th pereent.

ity Agricultural Non-Credit Societies —For the first 1 (one)
Inkh of rapees of furn-over..... ...1/16th percent.
for a iurnover between 1 Iakl: and 3 (three} lakhs of rupees.
for the first T lakh ... .. 1/16 percent,
for the vest cen vee eee e 132 percent.
for & turnover above rupees s . T ... 1/B4 percent.
-3 {thres) lakls '

(i) For all Nen-agriculiural Societies i— -

- for the {rst 20 {twenty} . :
thovisand working capital. . e 14 percent,
Fxeeeding 20 {twenty} S o
thousand of rupees - L. 18 percent,

(iv} For all types of Cogperative’
Panks mclusding Land Deve-
Topment Bank,
for the flvst 1 (ene} lakh : _ :
of working capital ... 1/8 percent.
for working capital _ o
from 2 (two} lakhs to
b {five) lakhs L
Amount execeeding 5 (five) .
1akhs.of working capital .- 7 5. ... 1/64 percent.

C subject ta a maximum of Bs. 1.,000/-

... 1132 percent.

{vJ Housing Societies. i
for a tuwnover uplo

.1 {eme} lakh . . L. L 116 pe'rce:ﬁit'_-.
for a tunover from . - - L
1 {one) lakh to -5 (flve} lakhs .. ... 1/32 percent.

for a turpover after

K {flvel lakhs - e e .. 1/64 percent.
Nate :—A turnover im a Co-operative society to be caleufated ng
Inliows t— : SR
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{a} In case of purchase. & Sale and Sale societies and as weil
- as Societies ehgzged in qale husiness, turnover will mean
a]cs only, : -

(b) Tn case of Banks and Credis Societies, the total of debis
will mean. working caplial

{¢) In case of Housing society, the {otal of {Zebis in a year will
©omean woﬂung’ capital.

CHAPTER VIII
DISPUTES AND ARBI’I‘R&TIDN

Y
Reference of  77. A referénce of a dzspute under .section 92 shall be mm‘ie in-
Dispate, 'wutmg to the Hegistrar in form “S”. Wherever necessary, the

Registrar may require the party referring the dispute to him to
produce a-cevtified copy of the relevant records on whieh the dis-
pute s based and such other siatements or records as may be
required Dy him, before proceeding with. 'the t’onsmlelaiwn of such.
reiclence

Appo atment of 8. 0 ] The Registrar may, by general or special order, appoint
Registrar's . -any person to- be his nomince for deciding disputes arising in any
gg;;m& oF one ¢r more societies situafed In-such areas and for such period as
nomintes. may he spac;ﬁgd in the ovrder.

) fhe Reglslrar mav by ordor, appoint & hoard of nominees
congisting of two or more nominees appointed under sub-rule {1},
for deciding disputes arising in ‘any- one or more societies within
sut‘h area and for such period as may be spemﬁed in the orﬂer

{3y Where 2 hoard of nominees iz appomtcd undsr sub rule
{2}, one of the nominees. on the board shall be. appointed by . the
Registrar to be the Chairman of the board, who shall fix the date
time and place -of hearing dispu{es referred to the board and carry
out. necessary cmrespondence in connection with the disposal of
such dmpuus

Proceduare for ' 79. (1) When 'any dispute i& referred fo the Regisirar's nominee or

hegring and - to a beard of nominees for decision and s not daeided by him or it
deciglon of within’ two months or such further period as fhe Registrar may
disputes, aliow, the Reglistrar may withdraw the dispute from the nominee or,

as the case may be, the board of nominees and decide the. dispute :
. himself or refer it again to another nominee or a board of nominees =
for decision,

{2) The’ Regxst;ai o his nominee or the board of nominees
shall record in English or in Bengali the evidence of the pariies to
the dispule and - witnesses who attend, andl wpon the evidence so
recorded, and. upon consideration of any documentary evidence pro-
duced: by either party, a decision in writing shall be given. Such

- decision shall be pronounced either at once or on some fuiure date
of which due notice shall be given o, the partle‘a

(3) Where any pmty duly summoned to attend’ the ploceedmg
fails to appear, the dispute may be decided exparte,

-
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(4). In deciding the dispules, where there is ne unanimous deci-
sion, the opinion of the majority of the board of nominees shall
prevail, Where the opinion of the nominees on the board is equally
divided, the opinion of the Chalrman of the board shall prevail,

(5} Any awurd made, decision given or order
Registrar’s nominee or Board of nominges or a person authorised
under section 88, shall be sent hy him or by the Chairman of the
Board with all the papers and proececedings of the dispute to the
Registrar within 15
or passed,

80, {1) The Registrar, his pominee, or the Chairman of the Board -

of nominees may issuc sunuponses or notices at least fifteen days
before the date fixed for hearing of the dispufe requiring,—

(i} the attendance ol ihe parties to the dispute and of witnesses,
i any ; and

{1} the pmductmn of all books and documenis relating to tI}L
matter in dispute,

(2} Summcn_ses or notices issued by the Registrar or his nominee
or the Chairman of the board of nominees may be served through any
employee of the Co-operaiive Deparhinent or of a federal society or
through the Chairman or Secretary of the society or by registered
post with acknowledgement due. Every person or sotiety to whom
sumunenses or notices are sent for service shall be bound to serve
them within a reasonable time,

{3} The officer serving a gummaong or notice shall, in all cases
in whicl sunliness or notice has been served, endorse or annexe or
cause to be endorsed on or annexed {fo, the original summons or
notice, a relurn staiing the time when, and.the manner in which.

-the summons or, as the case miay be, nolice was served, and the

name and address of the person (if any) identifying the person served
and witnessing the delivery or tender of the summons or the notice.

{41 The Officer issuing sumnions or notice may examine the
serving officer on oath or cause him to be so examined by such
officer through whom it is served and may make such further inguiry
in the matter as he thinks fit; and_ shall either declare that the
summons or, as the case may be, neotice has been duly served or
order it to be served in sueh manner.-as he thinks ft

(5) The mode of serving sunumonses and notices as laid down

i sub-rule {1} to {4) shall mutatis mutandzs- apply (o lhe scrvme .

of summonses or noliceg-
{1} issued by the Registrar or the person authorised by him,
when acting under section 81, 83 and 88,
(i} issued by an auditor, when a{:lmg under section 79 or
{111y issued by a ligmidator, when acting under section 108,

81, Where any claim or objection his been prefei’red against the
attachment of any property under section 97, on the ground that
such property is not liable to such attachment, the Registrar, his
neminee or board of pominees shall investigate into the claim or
objection and dispose it of on merits ;.

passed by the

days from the date on which it is made, given

S
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Provided that ne such invesligation shall he made when ihe
Regisirar or his nominee or board of nominees considers that the
claim or objection is frivolous,

82.{1} Where the property to be attached is movable property,
other than agricultural produce, in the possession of the debtor, tie
attachment shall be made by actual seizure and the altaching officer
shall keep the property in his own custody or in the custody of one
of his subordinates, or of a Receiver, if one ig appointed under sub-
rule (2) and shall be responsible for the due eustody thereof :

Provided that when the property seized is subject to speedy and
natural decay, or when the expense of keeping it in cusindy is
Hikely to exceed il value, the attaching officer may sell it at.once.

{2) Where it appears lo the officer ordering conditional attach-
ment under section 97 fo be just and convenient, he may appeint a
Recelver for the custody of the movable property attached under
that sectipn and his dufies and liabilities shall be identical with
those of a Receiver appointed under order XL in the First schedule
te the code of Civil Procedure, 1908, :

(3){i} YWhere (he property lo be attached is immovable, the
attachment shall be made by an order prohibiting the deblor from
transferring or charging the property in auy way, and all PETSOnNS
from taking any beneflt from such transfer or charge.

{it) The order shall be proclaimed at some place om, or
adjacent to, such property by heat of drum or other customary mode,
and a copy of the order shall be fixed on a conspicuous ‘part of
the property, and where the property is land paying revenue to'ihe
State Government, aléo in the office of the Colector of the District
and in the office of the Tehsildar or any other Revenus Officer within
whose jurisdictionr the preperty is situated.

83. The procedure laid down in rules 82 and 85 shall mertatis
mutandis apply for attachment and sale of property for the realisa-

tion of any Se%ﬂr@f{en by a person in the course of execution
proceedings, £/ @R Ny R
gl WG

84. The Regisirat iquidator when acting under clause (a) of
section 101 shall, at the time of signing a certificate affecting any
properly, issug a proclamation in Form “T” and in the case of
immaovable property shall slso forward a copy of the proclamation
to the Tehsildar or any other Revenue Officer within whaose farisdic-
tion. the property situated, who shall cause an. entry about such
certificate to be made in the Record of Rights. '

85. (1} Every order or award passed by the Registrar, or the person
autherised by him or his nominee or hoard. of ‘nominees under
section 97 or 98 shall be forwarded -y the Registrar to the society
or to the party concerned, with instructions that the society or, as
the case may Dbe, the parly concerned should intimafe execution
proceedings forthwith according fo the provisions of seclion 101,
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(2) ¥ the amount due under the award is nol forthwith reco-
vered, or the order thereunder is not carried ouf, 1 shall be for-
warded to the Regiatrar with an application for execution alongwith
all information required by the Registrar, for the issue of certifieate
under section 101, The applicant shall giate whether he desires
1o execute ihe award by a Civil Cowrt or through the Collector as

provided under sec
under section 189.

{3} On receipt

tion 101 or through the Regisirar as provided

of_ such application for execution, the Registrar

shall forward the same 10 the proper anthority for execution along
with a cerlificate issued by him under section 101 and a proclama-
vion issued under rule 82 in the manner prescribed therein.

(4) Every order passed in appeal under section 100 shail aiso

be executed in the

manner laid down in sub-rules {2} and {3).

86, Subject io the provision of section 101, the Registrar may, Iny
an order in writing speciaily suthorise any officer of the Co-operative
Deparlment or any officer of a federal gociety or 2 Co-operative
Bank, on an applicatioln made by it, to call for and send awards
ar ordess obfained by any socisty for execution, The society or

socieiies in respect
he specified in the

of which these powers are 1o be exercised shall
grder.

87. {1} When in execution of an order sought to be execuied under

sgction 101 any p¥
property is in tlie

operty cannot be sold for want of buyers, i such
possession of the defaulter or of somie person on

his behalf, or of some person claiming it under a title ereated by the
defyulier subsequent 10 the issue of the certificafe by ihe Regisivar
or Liquidator under clause {a} or (b) of fhe said seciion, the officer
condueting the execution shall as soon as practicable report the fact

to the Court or 1he

Collector or the Registrar as the case may be, and

the society applying fer the exeontion of the said order.

{2} On receipt of report under sub-rule {1}, the society may,
within six months from the date of the receibl of the report or

within such furthe

¢ period as may for sufficient reasons be aliowed

in any particilar case by the Court or the Collector or the Registrar,
cubmit an application in writing to the Court, the ‘Collector or the
Begisirar, 28 the case may be, stating whether or not it agrees 1o
1ake over such property. '

(3} On receipt

of an application under sub-rule {2}, notices shall

be issued to the defaulter and to all persons known 10 be interested
in the property, inciuding those whose names appear in the Record

of Rights as persons holding any interesi in the property, about fhe

inlended transter.

{4) On receipt of such a motice, the defaulier, or any person
owning such property, or holding an interesi therein by virtue of

o title scquired, before the date of the issue of a certificate under
section 101, may, within one month {rom the date of the receipt of

euch notice, depasi

¢ with the Court or the Coliecior or the Registrar,

for payment to the society a sum equal to the samouni due under

the order sought 1

o be executed together with interest thereon and

£
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such additional sum for payment of COBi3 and other incidental
expenses ag may be determined in this hehalf by the Court or the
Collector or the Registrar, as the case may be. :

(8) On failure of the defaulter, or any person interested, or any
person holding any interest in the property, to deposit the amount
under sub-rule {4), the Court or the Colector or the Registrar, a§ the
case 1may be, shall direct the properly to be transferred to the

soctety on the conditions stated in the certificate in Form L S

(6} The ecertificate granted under sub-rule {5) shali sfate
whether the property ia tranaferred to the sociely in full or partial
satisfaction of the amount due fo it from the defaulter.

{7) If the property is transferred to the society in parfial satis-
faction of the amount due io it from the defaulter, the Court or th
Coltector or the Registrar, as the ecase may be, shall on the produc-
tion by the society of a certificate signed by the Registrar, Tecaver

the balance due to the soelety in the manner lald down in section

101.

(8) The transfer of the p_roper't-y under sub-rule (5} shéﬂ he
asffccted as follows t-—

{iy In the case of imovable property—

{a} where the property is in the possession of the defaulter

himself or has been taken possession of on behalf of
the Court or the Collector or the Registrar, it shall be
delivered to the sociely

(b} where the property i3 in the possession of semle person
on behal? of a defaulter, the delivery thereof shall be
made by giving notice to the person in possession,
directing him to give actuml peaceful possession -{o the
society, and prohibifing him from delivering possession

of the properiy to any. other person.

{e) the property shall be delivered to a person authorised

by the society 1o take possession o©n behalf of the
sociely ;

{ii) In the case of immovable property—

{a) where the property is growing or standing C10p, it may

' ha delivered to the society hefore it is cut and gathered

and the society shall be entitled 1o enter on the land,

and to do all that is - necessary for the purpose of
tending and cutiing and gathering it s

{b} where the properiy is in the possession of the defauller

or of some person on his belialf or some person claim-

ing under a title created by the defaulter subseqguent

{0 the issue of a-certi-ﬁcate-undérf seclion 101, the Court

or the Collector or the Registray, as the case may be.

shall order delivery to be made by puiling the society

or any person whom the soclety may appoint o recelve

_delivery on its behall in actual possession of the pro-

Rt
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perly and if need be by removing any persen who
illegally refused to vacate the same;

{¢}) where the property is in the possession of a tenant or
other person entitled to hold the same by a title
aequired before the date of issue of a certificate under
section 101, the Court or the Coliector or the Registrar,
ag the case may be, shall order delivery to he made
by =affixing a copy of the certificate of transfer of the
property te the sociely in some conspicuous place on
the property and proclaiming to such person by beat
of drum or other cuslomary fmode at some convenient
place, that the interest of the defaulter i1as been trans-
ferred to the society.

{9) The society shall be required to pay expenses incidental to
sale including the cost of maintenance of live-stock, if any, according
to such scale as may be fixed by the Registrar from time to time.

{(13) Where land is transferred o the society under sub-clause
{a) of clause (i1) of sub-rule {8) before a growing or standing crop is
cut and gathered, the society shall be liable {o pay the current years’
lsnd revenue on the land,

(11} The society shall Torthwith repert any {iransfer of pro-
perty under sub-clause (b} or (¢} of clause {ii} of sub-rule {8} to the
Tehsildar for information and entry in the Record of Rights.

{12) The soceity to which property is lransferred under sub-rule
{5) shall maintain fur each such defaulter a separale account showing
all the expenses incwrred ineluding payment to outside encumbrances,
land revenue and other dues on the property and ail the income
delivered from it.

113} The society to which property {5 transferred under sub-
rule {5} shall use its best endeavour to sell the properly as soon
as praclicable to the best adavantages of the soclety as well as that
of the defaulter, the first option being abways given to the defaulter,
who originally owned the property. The sale shall be subject te
confirmation by the Registrar. The proceeds of the same shall be
applu,d to defraying the expenses of {hie same and other expenses
incurred by the society and referred fo in sub-rules {9) and (12) and
io the payment of the srvears due by the defsulter under the order

in execution, and the surplus [(if any}, shall then be paid to the
defaniter.

{t4) Until the property is sofd the society to whiclh the pro-
perty ig transferved tnder sub-rule {5} shall use its best endeavours
to lease i or fo make any other use that can be made of it s0 as o
derive the largest pmmb!e income from the property.

{15) When the society to which property is transferred under
subrrule (B} has realised ail its dues, under the order in éxecuiion
of which the property was transferred, from -the proceeds of

management of the properly, lbe pmperiv if unsold, shall be res-
tored to the defaunlter.

r:
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88. (1) Where Lhe dispute has been referred to the Registrar or his
nominee or the board of nominees under section 95, the Registrar
‘may require the party or pariies to the dispute to deposit such sum
as may, in his opinion, be necessary to meet the expenses including
payment of fees to the Registrar or his pominee or the board of
nominees,

{2} The Registvar or his nominee or the Board of nominees
shall have power to orvder the fees and expenses of determining the
disputes to be paid by the sociely out of its funds or by such party
or parties to the dispute, as he or it may think- fit, according to the
scale lmid down by ihe Registrar, after taking into accouni the
amount deposited under sub-Tule {1}, '

(3} The Registrar muy by general or special order specily the
scale of fees and expenses to be paid to him or to his pmominee or
‘the board of nominees. : :

CHAPTER IX
LIQUIDATION

80. No appeal from a member under section 107 shall be enter-
tained unless it is accompanied by Hs. a5l. oy guch higher amount
not evceeding Rs. 700/- as may be directed by the appellate autho-
vity as security for the cosis of hearing the appeal.

90. The following procedure shall he adopted for the appointment
of the Liquidator and for the exercise of his powers namely i— _

(13 The appointment of the Liguidator shall be notified by the
Registrar in the Offieial {razette.

{2} As soon as may be after ap order is issued under section
105, the Liquidator shall take over the custody and control
of ail the property, effects and actionable elaims and books,
records and other documenis pertaining to the business of
the society and continue to hold custody and enntrol there-
of unkl the interim order is vacated.

{38) Where order is vacated, the Liguidator shal teke action
in accordance with the provisions of sub-section (5) of
section 106

{4) The Ligquidator shall, after seltling the assets and liabilities
of the society as they stood on the date on which the order
for winding up is made, proceed to determine the contri-
bution ic be made or remaining o be made to the assets
of the society by persons and estates referred to in clause
(L) of section 108 and by order cail upor each of them
to pay the amount specified in the order as contributien
and as costs of the liquidation deiermined under clause {k)
of sectiop 108, Every such order shall be submitted for
approval to the Registrar, who may modify i or refer it
hack to the Liguidator for furtler inquiry or other action
pr may forward it for execution under section 101,
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88. (1) Where the dispute has heen referved to the Registrar or his
nominee or the board of nominees under scetion 93, the Registrar

may require the party or parties to the dispute fo deposit such sum

as may, in his opinion, be necessary to meet the expenses including

payment of fees to the Registrar or his nominec or the board ef

nomineess.

(2) The Registrar or his psominee or the Board of nominees’

shall have power to order the fees and expenses of determining the

disputes to He paid by the sociely oui of its funds or by such parly

or pariies to the dispuie, as he or it may think fit, aceording 1o the
ceale laid down by the Registrar, after taking into aceount the
amount deposited under sub-rule {1},

(8) The Registrar may by general or special arder specify the

seale of fees and expenses to he paid to him or lo his nomines or
the hoard of nominees. :

CHAPTER IX
LIQUIDATION

§9. No appeal from a member under section 107 shall be enter.

tained unless it is accompanied by Bs. 95/. or such ligher amount -

not exceeding Rs. 800/~ as may be divected by the appellate autho-
rity as sgeurity for the costs of hearing the appeal.

90. The following procedure shall be adopled for the appointment
of the Liguidator and for the exercise of his powers namely :(— .

(1) The appointment of the Ligquidator shall be potifled by the
Registrar in the Official Gazetle.

(2) As soon as may be after an order is issued under section
165, the Liquidator shall taks over the custody and contrel
of all the property, effects and actionahle claims and books,
records and other documents pertaining to the business of
the society and continue to hold custody and control there-
of until the interim order is vacaled.

(3 Where order is vacated, the Liguidator shall take action
in accordance with the provisions of sub-section () of
section 106.

(4) The Liguidator shall, alter settling the assets and liabilities
of the sociely as they stood on ibe date on which the order
for winding up is made, proceed to determine the contri-
bution to be made or remaining fo be made to the assets
of the society by persons and esiates referred to in clause
th) of section 108 and by order eall upon each of them
to pay the amount specified 'in the order as contribution
and as costs of the liquidation determined wnder clause (k)
of section 108. Every such order shall ha submitted for
approval to the Registrar, who may modify i or refer it
back to the Liquidater for further inquiry or other action
or may Torward it for execulion under section 101.




L2

- Interest on

gmounts due
from a society
under liquida-
tion.

Disposal of
records of
society whose
registration is
cancelled.

Pracedure for
sybmission and
consideration
of applications
for loans frem
Co-operative
Land Develop-.
ment Banks,

47

them in proporiion to the share capital held by each of such mem-
bers or im sny other suitable manner sanctioped by the Siate
Government. .

which is belng wound up, may
payment of interest on any debt due
from the society upto the date of the Registrar’s order for winding
up, The rate at which interest shall be paid shall be in the case
of Tripura Stale Co-operative Bank Ltd. or a Co-operative Bank
permitted by the Registrar to finance soeieties, the coniract rate
and in any other case the rafe which may be fixed by the Registrar
which shall not exceed the contract rate:

92. The creditor of a society,
apply to the Liquidator, for

Provided that il any surplus assels remain after all the liabgi-
ties, including liabilities on shares, have been paid off, furiher
interest on such debts at a rate fo be fixed by the Registrar bul not
gxceeding the coniract rate may be allowed o the creditors from
he date mentioned above upto the date of the repayment of the
prineipal. '

When an order directing a society to be wound up is
issued under section 105 and mo Liguidator is appointed,
the officers of the society which is wound up shall, within
15 days of the publication of the arder in the Official
Gazetie, send by registersd post or railway parcel, the
records and books of the society to the Assistant Registrar
or Deputy Registrar concerned or hand over the same to
the departmental local auditor.

93, (1)

{2) As svon as may be after the affsirs of a sociely for which
a Liquidator has been appointed have been wound up and
an order cancelling the registration is made under section
91, the Liguidator shall forward all the books and records
of the wound up society, snd all his own papers and pro-
ceedings. by railway parcel or by any other means to the
Assistant Registrar or the Deputy Registrar concerned
together with an account &f his expenses, showing how the
halance has been disposed of, and attaching the receipt of
the person fo whom it was handed owver,

All the books and records of a society, whaose registration
has been cancelled, and the proceedings of liquidation,
shall be destroyed by the Assistant Registrar or the Deputy
Registrar, as the case may be, alter the expiry of two years
from the date of the order cancelling the registration of
the society,

. CHAPTER X
Co-operative Land Development Banks

4. All applications for loans from a I.and Development Bank
chall be made in the form prescribed by the State Land
Development Bank with the approval -of ihe Registrar.
The form shall among other things coniain a list of decu-
ments which are required to be submitted for purposes

of dealing with the application.
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{2} Every Co-operative Land Development Bank shall keep

{

L&

sufficient stock of printed copies of ithe forms of lsan
appleation  and  shall supply them to the intending
borrower on payment of such fess as may be specified,
from time to time, by the Co-operative Land Development
Bank, with the approval of the Registrar.

Every Co-operative and Development Bank shall specify,
from time {0 iine, the name, designaiion and address of
the Officer, wlio shall receive all loan applications from the
iniending - horrowers. -

The application logether with copies of necessary  doen-
menls and the amount of all fees specified by the Co-
operalive. Land Development Bank with the approval of

the Regisirar and deposits equivaleni to the value of one

share, of the Bank, shall he submitied by the applicani to
the Receiving Officer,

On receipt of an application for loan, the Beceiving Officer
shall put his initial on the application and mention his
designation and the date of receipt of the applicalion.

After an application for loan has been - received, the
Receiving Oflicer shall verify whether it contains afl the
necessary particulars and is accompanied by the necessary
documents, If any details are iacking, he shall get the
applHeation ecompleted hy the applicant,

Each application shall be entered in the chronological
order in the register of applications for loans from the
Land  Development Bank to he malntained by the
Receiving Officer and shall be dealt wwith i the same
order,

Immediately afier the application is entered in the Regis-
ter of applications Tor loans from (he Co-operative Land
Development Bank, the Recciving Officer shall forward it
to the Assistanit Registrar of Co-operative Societies within
whose jurisdiction the land in resepect of whicli the appli-
cation is made is situate {(hereinafter in this chapter
referred to as the Public Enguiry Officer). The Public
Enquiry Officer shall give at lenst eight days’ public notice
m Form T calli'ng upon sll persons inferested to presont
tieir objections lo the loan, if any. The notice shall also
be given by beat of drum and shall be affixed ai the
visible place of the village or villages where the applicant
resicdes and in the limits of which the land or lands pro-
poged Lo be improved or offered as security for the loan
Is or are situated. A copy of the nelice shall be exhibited
in the Head Office and relevant branch office, if any, of the
Land. Development Bank concerned and in the Office, if
any, of the person giving the notice.

The Public Enquiry Officer shall consider every objection
submilled under sub-section {1) of section 122 in the
manner laid down in that seetion.

o
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(10} {a) The Public Inquiry Officer shall then forward the

(11}

()

. applications within five days of their disposal to the

Co-operative Land Development Bank @ concerned.
The Co-operative Lund Development Bank may
appoint an- Enquiry Officer (hereinafter in this chapier
referred to as the Enquiry Officer) to inguire into the
applications. The Enquiry Officer shall make inquiry
by actually visiting the land in which the improve-
ment is proposed to be effected and the lands and
other property offered as security. He shall comduct
his inquiry in sccordance with the form to be speci-
fied by the Co-operative Land Development Bank,
with the approval of the Regisirar.

In case ihe Public Enguiry Officer is unable to for-
ward the application within five days, he shall make
a report to the Registrar stating  thereunder the
reasons therefor .and he shall, thereafter act in

- accordance with sueh directions as may be 1ssued to

him by the Registrar,

The Eaguiry Ofﬁcer may make such other enquiries
#s may  be necessary and shall value the lands
according to such formula as may be laid down by the
Co-gperative Land Development Bank, with the approval
of the Registrar, from fiime to time, estimate the
repaying ecapacity of the applicant and examine the
feasibility and the utilily of the proposed improve-
ment. -He shall then submit his report staling what
amount of loan may be granted to the applicant
against what security and for what purpose and the
peried within which it may be recovered from hhbmn.
The Enquiry Oflicer shall complete his enquiry within
15 days of the date of the receipt of the application
by him,

If the Enquiry Officer is unable to complete his enquiry
within fifteen days, lhe shall make a report f{o the
Registrar stating therein the reasons therefor and he
shall thereafter' act in accordanee with such directions
8s INay be issued to him by the Registrar,

} After completmn of the enquiry, the application iogethez

with bis report shall be submitted by the Enguiry Officer
to -the Co-oprative Land Development Bank fogether with -
. following certificate 1

{2y
(b)

Certificate regarding . outstanding Government dues,

Any other relevant certificate.

On i‘eceiﬁt of the report of the 'Enfﬂury- COfficer under
sub-rude (12}, the Co-operalive Land Development Bank
shall satisfy itself that the inguiry has been properly con-
ducted, If there are any deﬁcwneies. the Bank shall get
them compieled ‘immediately. .
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{14) The Co-operative Land Development Bank may then
undertake such furtlier scrutiny as may be necessary and pass
final orders within 30 days. Decision shall be communi-
cafed f{o the applicant within 15 days theveafter. In case
the final orders are not passed within 30 days, the Banlk
shall make a report to the Registrar stating therein the
reasons therefor and shall therealler act in accordance
with such directions as may be issued to it by the
Registrar.

(15} In the ecase of rejection of applications for loang, the
reasons therefor shall be communicated by the Bank to
the applicant. When the loan has been sanctioned, the
Bank shall lay down the terms and conditions regarding
grint of the loan, regarding paymernt of instalments, sub-
mission of report on the progress of improvement of land
and release of subsequent imstalments.  The applicant
shall be asked by the Co.operative Land Development
Bank to remain present, at the Mead Office or branch office
of the Bank on a date 1o be fixed for execution of the
mortgage deed and for receiving loan or the first insial-
ment thereof. Such date shalli not ovdinarily he later than
15 days from the date of comununication of sanction of
loan to the applicant,

{16} The applicant, while receiving the amount of the loan or
the first iostalment of the lIean, shall purchase shares of
the Bank to such exient as may be required under the
bye-laws of the Bank. The Co-operative Land Develop-
ment Banl shall issue a receipt to the applicant giving full
particilars of the amounts paid by him from time to thne,

{17} Fallure to comply with any time limits specified in this
rule shail not in any manner affect the validity of the
sanction of the loans by a Co-operative Land Development

Bank,

1

35, Coples of instruments referred to in section 123, duly certified
by the Manager of the Co-operative Land Development Bank, shall
be sent by the Co-operative Land Development Bank fo the Regis-
tering Offfcer concerned within a period of three months from the
date of execution of the instruments, by regisiered post or by hand
delivery.

5. {1) The Co-operative Land Development Bank may, in which
the power of sale. conferred bhy section 133 can be exsreised,
appoint any pefsofi in writing to be a Receiver of the produce apd
income of the morigage property or any part thereof and such
Receiver shall he entitled either to take possession of the property
or collect its produce and income, as the-case may be, to retain out
of any money realised by him his expenses of management includ-

ing his remuneralion, if any, as fixed by the Co-operative Land -

Deﬂeiﬂpmeﬂt Bank and to apply the balance in accordance with

the provisions of sub-section (8} of section 69-A of the Transfer of
property Act, 1882,

Tr
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{2) A Receiver appointed under sub-rule (1) may, for suffi-
clent cause and on application made by the mortgager, be removed
by the Co-vperative Land Developmen! Bank.

{8) A vacancy in the office of the Recejver may be filled by the
Co-operative Land Development Bank. T

(d} Nothing in this rule shall empewer the Co-operative Land Deve-
lopment Bank (o appoint a Receiver where the mortgaged property
Is already in the possession of a Receiver - appointed by a  Civil
Court, ’

97. A (Co-operative Land Development Bank may, from time to
thme, by a resolution of lts committee, appoint any of its officers
or any other person as a Sale Officer, with the approval of +4he
State Government, for the purpose of effecling sale of mortgaged

property under section 133.. Such Sale Officer shall exercise the

same powers and functions as are conferred upont a Recovery Officer
and a Sale Officer under these rules,

98. The procedure laid down in rule 107 shall mutatis mutandis
apply for the distraint and sale of the produce of the mortgaged
land and the sale of mortgaged properly under sections 132 and 133 :

Provided that in the case of sale of mortgaged property, the
netice of demand for the payment. of the mortgage money or part
tliereof, as the case may be, as also the notice for the sale of the
morigaged property in the event of the payment net being made
within the time allowed, shall be served upon the morigagor or
each of the mortgagors and also upon fhe following ypersons,
namely 1 — ' ’

{i) any person who has any 'in'terest_ in or. charge upon, the
property morigaged, or in or upon the right fo redeem the
same, so far as is known to the Bank : -

r

(H) any surety for the payment of the meorigaged debt or any
part theraof, and -

(it} any creditor of the morigagor who has in & sult for
administration of his estate obtained decres for sale of
mortgaged property. : '

The time allowed for payment ' of the morigage money or part
thereof in the demand notice referrved to "above, shall be not less
than fhree meonths. after the service of the notice.

99, If . a Co-operative Land Development Bank fails to take action
against a defaulter under secHons 1920 or 132 or sub-section (1) of

section 133, the Trustee may. cail upon the Co-operative Land Deve- .

lopment Bank to take action against the defaulter within period
of seven days snd réport complianee. I# no report of compliatice
is veceived the Trustee tnay himself ‘take necessary action as indi-
cated-in the aforesaid section and sub-section. - '
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{2} A Receiver appointed under sub-rale {1) maey, for suff-
cient cause and on application made by the mortgager, bhe removed
by the Co-operative Land Development Bank.

(8) A vacancy in the office of the Receiver may be filled by the
Co-operative Land Development Bank. .

{4} Nothing in this rule shali empower the Co-operalive Land Deve-
lopment Bank to appoint a Receiver where the morigaged property
is already in the possession of a Receiver- appointed by a Civil
Court, o

97. A Co-operative Land Development Bank may, from time lo
time, by a resolution of its commitlee, appeint any of its officers
or any other person as a Sale Offtcer, with the approval of the
State Government, for the purpose of effecling sale of mortgaged

property under section 133.. Such “Sale Officer shall exerciss the

same powers and functions as are conferred upon a Recovery Officer
and a Sale Officer under these rules.

98, The procedure laid down in rule 107 shall mutladis mutandis
apply for the distraint and sale of the produce of the morigaged
land and the sale of mortgaged property under sections 132 and 133 :

Provided that in the casp of sale of mortgaged property, the
notice of demand for the payment of the morigage money or part
thereof, as the case may be, as also the notice for the sale of the
mortgaged property in the eveni of the payment not being made
within the time allowed, shall be served upon the morigagor o¥

each of the mortgagors and also upon the following persons,
namely +— ' ;

{i} any perseri who has any interest in or charge wpon, the

property mortgaged, or in or upon the right to redeem the
same, so far as is known to the Bank;

[it} any surety for the payment of the mortgaged debt or any
part thereof, and -

{iit} any credita'r'@f the mortgagor who has in a suit for
administration of his estate obiained decree for sale of
mortgaged property. '

The time allowed for payment "of the morigage money or part

thereof in the demand notice referred to shove, shall be not less
than three months after the service of the notice.

04, If a Co-gperative Land Development Bank fails to take action

" against a defaulier under sections 129 or 132 or sub-section (1) of
section 133, the Trustes may. call upon: the Co-operative Land Deve.

iopment Bank to take.action against the defaulfer within a period
of seven days and report compliance. If no report of compliance
is received the Trustce may himself take necessary action as ihdi-
eated in the aforesaid section and sub-seclion,. - '
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102, (13The (o-operative Land  Developiment Bank which has
purchased any immovable property seld under Chapter XII of the

Acl shall, unless otherwise directed by the Trusiee use its best

endeavour to sell ‘the propetty as early a8 possible-w_-the best
advantage of the Bank. The sale shall be elfected " by public
apction within & period of 8iX morths from the dale of purchase
or within such further peried as may he permitted by the Trustee.

(2} The date and the p_lace' of such public aunetion shall pre-
viously be notified not less than thirty days hy—
{a) odvertising the sale of propertly Wwith full detatls in one oF
more local news Dapers. : ' '

{b) proclamation of sale by beat of dirum in the viltage where
the property 18 siinated, .

(e} publication of sale notice at—
(i) the visible place in the village or town,
() the office of the Tehsilder,
(it} the oflice of the Co-operafive Land Developiment Bank,
(iv} the office of the Assistant Registraf, Co-operative
Societies in the D_istrict._ -

The sale shall be subject 1o copfirmation by the Stale Government.

103, (1) The provisions of clauses {(a), (b)Y, (8), (hy, (i, (j} and (k)
of sub-rule {11} and sub-rules {12y, (18) and- (14) of rule 107 shall
mutatis mutandis apply to the sale of immovable property under
Chapter XIT of the Act. : : :

(2} The expenses incidental to such sale OV atiempted sale shall

be calenlated in accordance with the scale faid down in that behalf
by the Registrar, from time fo time. o

CHAPTER XI

Appeals, Review and Reuvision

been a Judge of any High Court in India or s 2 refired Distriet
Judge, retived Additional Distriet Judge or 4 person. who has for not
Jess than ten years heen an Advocate or a Pleader, or who has held
the office of the Registrar of Co-operative Societies for not less than
ihree years 1}3(}61‘ any, State Governmeni in Endtia. . ' o
have{%) ;I;h?,i o_i'h%r mea%lbers of . the Tribunal shall be persons who
; held | the office of -the Registray oF “Jeint P . .
Registrar of Cu-operative -Soc:iet-i_isl :fc?_n:’;'Iii{:;;sl%]iz;?sg;i}eﬂ; y{é.;_rgD f:.ilegfaj;’
any State Government in In’_dia,‘-or.noi'x;-ofﬁci:al'- closely assotiated with
the @-opera‘i;h‘e-' movement wio possess’ legul qualification "and
experience and provided that at least- one of theé other members shall
Le a person who has for. pob less than fen vears been an advocate or
a pleader. c . . ST AT S eurRraE




Constitution
of autheority by
Siate Goverp-
ment o heat

appeats which

lie to that

Cioverament.

54
{3} Nohvilhstantﬁng anything contained i1 sub-rules 1) and
{2), a person shall be disqualified for being appointed as, or for
being FPresident or a member of the Tribunal if ke is a member of
the committee of any society other than an educationsl sociely, a

propagandist sociely or a federal sociely which is not a business
institution,

{#}{n} The Presidenl and each of the other members of the
Tribunal ‘shall hold office for such period, not less than iwo years
as the State Govermment may by notification in the ofcial Gazette,
specily in this case, and shall be eligible for re-appointment,

(b} Notwithstanding anything contained im clause {a) mo
person shall be eligible to continue 1o hold office of the President
or a wmember after he atiains the age of sixty-five years.

(¢) The President or a member of the Tribunal may at any
time resign his office,

{d} The Presideni or a member of the Tribunal may, with the
previous permission of the Stafe Government, hold any other office,
appointment or employment not inconsislent with his position on
the Tribunal,

(5) Notwithsianding anything contained in sub-rule (4), the

State Government may terminate, at any time, the appointment of-

the President or a member, if, iu its opinlon, such President or

member is, unable or unfit to continue to perform the duties of
his office :

Provided that mo appointment shall be terminated under this

sub-rule unless the person whose appointment is proposed (o be-

texminatéd is given a rveasonable opportunity of showing cause
against such termination, . . >

(6}{i} If any vacamcy occurs by leave of abisence, deputation,
death, resignation, expiry of the period of appointmens, termination
of the appeointment or for any other cause whaisoever, such VACANCY

shall he filled by a person qualified for appointment under this
rule,

(i} Till the vacancy in the office of the President is filled

under sub-rule {1}, the senior most member shall act as the Presi-
denl of the Tribunal.

{7) The- Headquarters of the Tribunal shall be at Agartala, or

at such otner place or places as may Dbe nofified hy the State
Government in the Official Gazelte. : '

105. The appeats which le to the State Government under the Act

~may be heard by the Seeretary or the Deputy Secretary o Govern-

ment of Tripura in the Co-operative Depariment,

w1
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106, (15 An appeal to Lhe State Government or the Registrar shall
be presented by the appellant or by his duly appointed agent to the
appellate authority either in person during office hours or sent lo -
it by registered posl.

{2} When such an appeal is presented by an agent it shall be

accompanied by, a letter of authority of the appellant appointing
him as such,

(3} Every appeal shail be accompanied by a certified copy of
the order against which the appeal is preferred,

{4) Every appeal shall— X _
{i} be either type-written or hand written in ink legibly ;

{ii) specify the name and the address of the appellant® and
alse the name and address of the opponent, as the case
may be;

(iti} state by whom the order against which the appeal is
preferred was made ;

(iv) elearly staie the gmandq on which the appeal is mada
{v} state precisely the relief which the appeliant claims; and
{vi} give the date of the oider appealed against.
(b) On receipt of the appeal, the appellatée auwthority shalil
endorse on it the date of its reeeipt by it The appellate authority
shall, as goon as possible, examine it and satisfy itself -

(i) that the person presenting it has the authorily to do so;
(i) that it is made within the prescribed time limit; and

{iii) that it conforms to all the provisions of ihe Act and
these rules.

{6} If the appellate authority finds that the appeal presented
does not conform to any of the said provisions, it shall make a note
on the appeal to that effect and may call upon the appellant or his
agenl to remedy the defects within a period of seven days of the
receipt of the notice fo do se or in ecase .the appeal has nol been
presented within fhe preseribed time limit tc show cause withim
the said period of seven days why it shouid not be dismissed as
time-barred by the appellaie authority.

{7) If the defect is remedied or the cause shown by the appel-
lant or his agent satisfieg the appellate authority, the appellate
authority may proceed to consider the appesl. .

{8) If the appelianl or hisz agent [ails to remedy the defects or
to show cause io the satisfaction of the appellale authority within
the said period, the appellate authority may, if ihe appeal is not
presented within the tirne lbmit dismiss the appeal as {ime-barred,
In cases where it is considered npecessary to give a hearing, the
appellate authority may fix a date for hearing, of thch due nofice
gshall ba given to the appellant or his  agent.

(9) On the date so fxed, the appellate authority shall go
through the relevant papers, hear the appellant or his agent, if
present, and pass suitable order on the appeal
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{10) The appellate.authority may, at its discretion, adjourn to
any other day (he hearing of any. appeal at any stage.

{11} When the hearing of the appeal is completed, the appellate
authority shall announce ifs judgement forthwith or may [ix a date
for the same, afier giving due nolice to the appellant or the other

parties to the appeal, .

{12) Lvery decision or order of the appellate authority shall
be in writing and s copy of the same shall be supplied to the
appellant and such other. praties as in the opinion of the appellate
authorily are Hkely to be affected by the de¢ision or the order.

CHAPTER—XIJ
MISCELLANEQUS

107, (1) A creditor'_holding a decree requiring the provisions of
section 153 to be applied, or sociely to which—

(a) any amount is due under a decree or order of a Civil
Court obtained by the society ;

(b} any smount is due under a decision, award or order of the
Registrar, Arbitrator, Lequidualor or Tribunals :

(e} any sum is awarded by way of costs under the Acis;

{d) any amount is due under a certificate ‘granted by the
Registrar to the assets of the society ; ’ ’

{e} any amount is due under a - certificate granted hy the
Registrar under sub-section {1} or {2) of section 104 or
under sub-section (1) of section 137 together with interest,
if any. due on such amount or sum and the costs of pro-
cess by the affachment and sale or by sale without attach-
ment of the properly of person against whom such decrae,
decision, award or order has been sbiained. or passed,. shall
apply to the Recovery Officer within whose Jjurisdietion the
deltor resides or the property of - the debtor is situated.
In the case of a society, a copy of the resolution of the
commiitee of the society authorising any of ils members
to make and ‘sign the application on  iis behalf, shall
accompany the applicaiion. '

(2) Every such application shall be made in the form specified
Ly the Registrar and shall Le sighed by the applicant and shsall be
accompanied by deposit of such amount, if ANy, as may be speocified
by, the Registrar to cover the cost of process. . The scales for such
cost of process shall be fixed by the Registrar from time to time,

- by a general or special order under such scales, the fee for issuing

any notice shall nol exceed Rs. 2/- and ihe daily allowanee to he
paid to any person serving any notice’ shall not exceed Rs. &/ per
day, and the deposit for other cosis' of process shall not exceed
the expenditure likely to be incurred for recovering the amount.
The applicant may indicale whether be wishes to proceed against
the imimnovable properly mortgaged to the applicant or other
immovable property or to secure the attachment of meovahle
pProperly. : .

Ty
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perty, leave it in the village oy place where ji was attached,
in charge of such defaulter or syen berson, if he enters inty g
bond in the form specified by the Registrar with one OT more
sutficient  suretiey for the production of the properly  when
called for, :

(¢} The distress shall be made after sunrise and before
sunset and not gf any other tims. ' '

(d} The distresy levied shall not be excessive, thal is {o
say, the broperty distrained shgjl as nearly as possible be pro-
portionate to the sum. due by the defaujter fogether with
interest and al expenses incidental to the distrain{,'detention
and sale. : ' :

(e) I erops or Ungathered products of the land belonging
1o a defaulter are attached, the Sale Officer may cause fliem io
be sold when fif for reaping or gathering, or at hig option may
cause thein fo he reaped or gathered in due season and stores
In proper. place untii sold, In the latter case, the expense of
reaping or gathering and stoving such ETops ar products shall
be defrayed by the owner upon his redeeming the properiy or
from the "proceeds -of the sale in {he eyen; of its being sold.

(f) The Sale Officer shall not work the bullocks or callle,
or make use of the goods or effects distrained, and he shall
provide the necessary food for the eatile or live stock, the
cxpense attending whick shall be ‘defrayved by the owner upon
his redeeming the Property or {rom ihe proceeds of the sale in
the event of iig being gnld. .

{8} It shall be lawful for the Safe Officer to foree open
any stable, cow-house, granary, go-down, out-house or vther
building angd he may alsa enler any dwelling Louse, the outer
door of which may be open and may break open the door of
8Ny room in such dwelling house for e PUIpose of attaching
property: belonging to o defaulter and fodged therein, provided
always that it shall not be lawful for the Sale Officer 1o break
oben or enter apartment in such dwelling house appropriated
for the Zenenz or residence of womep except as hereinafter
provided.

(h) Where the Sale OfHcer may have reason to believe that
the property of a defaulter ig lodged within » dwelling houss
the outer door of which may be shut or within any aparfiments
Appropriated {o women which by ecustom or Hsage are consi-
dered private, the Sale Officer shall report the fact 1o the Officer-
in-Charge of the nearest police Station. On such report the

Officer-in-Charge of the said Station shall send a police Officer

to the spot in the bresence of whom the Sale Offlcer may force
open the outer door of such dwelling “house or break open the dooy
of any room within the house exceépt the room appropriated by
women, The Sale Officer may also, in the presence of a police
officer, after due notice given for the removal of woren within
a Zenana (residence of women] and, after furnishing means for

L¥]
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(it

—

virtue of

{8)

tlie proviso 1o
-shall not be 1

(n) The movable properties exempted from
section 60 of fhe _
able to attachment - gy ‘sale under these ryles,

{8) Whaeye the : movabie Property o he attached
salary or allowance - or
3ervant or A servant of
ihe-Recovery Offiee
Officer, order that the
of section 60 of the Code of Civii FProcedure, 1908,
from sueh salary op-
or by monthly instalments a5 the Recovery Officer
and upon receipt of the order, the officer or
duty it i o dishurse
withhold and remit tg-
the order or fhe monthly instalments

{7) {1} Where the broperty io be altached consists of
or interest of the
o him and another
be made by g ‘nelice to the

60

attachment by
Code of Civil Procedure, 1908

is the
wages of a public officer or a rallway
a loeal authority or g firm Or a comapny,
may, on receiving g report from the Sale
_ameunt shall, subject fo the Provisions
be withheig
allowanece or wages eitfiep in one peyment
may direct
other person whose
such salary op allowance op wages shall
the Sale Officer, the amount die under
: 23 the case may he,

the share
belonging
attachment shal)
prohibiting him

delaulier it movahle Property
88 co-owners, the
defaulter,

from transferring the shares or inferest or charging it
In any way,

Where the
‘menl hot deposited in Court,
public offteer,
seizure and the instrument gk
cof the Recovery Officer

Property to he attached is a negotiabe jnsiry.
nar in the custody of 5

the attachment shall be made by actua]

held subject to his further orders,

Where the properly to he
any Court or public officer,
by a notice tg sucl .
such properiy and

Payable

FProvided that wilere such
or - Recovery Qfficer ol
Priority arising hetween
being the defaulier,

{1} Where the
the payment of money or
morigage or charge,
the decree sought fo
Registrar :
transferved Ly the Registrar
ar

HomMinee

therecn may L
demands of the Recovery Officer 1ssuing the

claiming to be 3'41[e1'e3te_d in such
any assignment, altachmeni or
be delermineg by such Court or Recovery Officer,

attached js in the custody of
the atiachment may he made
Court or officer requesting that
any interest or dividend becoming
be held stibject to the further
notice ;

Broperty is in the custody of a Coum
anvother district, any question of title or
the. applicant and any other person not
property by
otherwise shall be lelt o

Property to be attached is a decree either for
for sale in enforcement of »
the attachment shall be made, if
be attached wag passed by the
any person to whom g dispute was
under . section 95 by a
a board of nominees, then by ihe order

or by

of the Registrar.

!} Where the Registrar

he shall,

makes an order under elause fi},
ou the application of the applicant who was
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the corporation and in the case of any other movabie property to
the person in possession of such Property. As soon as the debt

referred 1o in clause {a) or ihe deposit' referred 4o in clause (b}
matures, the Recovery Officer may direct the person concerned to

. pay the amount i him. Where the share is not withdrawable, the

Recovery Officer shall arrange for its sale through a broker, Where
the share is withdrawable, its value shall be psaid to the Recovery
Officer or (o the party referred to in clause (¢}, The pérson con-
cerned shall place it in the hands of the Recovery Officer as it
becomes deliverable to the debtor. ' : :

{10) Immovable propesty shall not be sold in exeoution of a

decrse unless such property has been previously attached -

it.

Provided that where the deeree has heen obiained on the basis
.of a morigage of such property it shall not be necessary to attach

(11} In the attachment and sale or sale without attachment of

immovahle boperty, the following rules shall be ohserved :-—

deschiption of the immovable property to be proceeded against, sufficient

fa} The application presemted under sub-rule {2} shall “contain g

Tor s idenlification and in case such properly can be identified by
boundaries or numbers in a record of settlemant of survey, the speci-
fication of such houandaries or numbers and the spacifieation of the
defaulter’s share or interest in such property to. the best of the belief
of the applicant and so far as he has heen able to ascertain it

(b} The demand nolice issued by the Recovery Officer under sub-

rule (8} shall contain the name of the defaulter, the amount due,

including the expenses, if any, and the batta to De paid 1o the persomn.
who shall serve the demand notice, the time allowed for paynent and .
in case of non-payment, the particulars of the properties {o be atlached

and sold of to be sold without attachment. iis the case may be, After

receiving the demand notice, the Sale Officer-shall seve or cause to

be served a copy of the demand notice upon the defaulier or upon

some adult male member of hie family at his usual place or residence,

or upon his authorised agent, or, if such personal service is not assible,

shall aflix a copy thereo! on some conspicuous part of the immovable

praperty about to be attached and sold or sold: withent: attachment, -
as the case may be: : S

Provided that wheré the Recaovery Officer ig satisfied that »

E

defaulter with intent to defeat or delay the execuiion pruceeding
againsi him is about to dispose of the whole or any-part of his propesty,
the demand notice issued by the Recovery Officer tnder sub-rule {3)
shall not allow any time to the defauiter for payment of the ameunt

~due by him and  the property of the defaulter shall be alttached

forthwith.

{c} If the defaulter fails to pay the amount specified in the

demand notice within the {ime allowed, the Sale Officer shall proceed
to attach dnd sell, or sell without attachment, as the case may e, Lhe
unmovable property neted”in the application for ~ execution in the
following mannes. : : ‘

™
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The sale shall be held afler expiry of nol less lhan thirty davs
caleulated from the date vn which notice of the proclamalion was
affixed in the office of {(he Recovery Officer. The time and place of sale
shall be fixed by the Becovery Ofiicer and |he Place ol sale shall be (he
village swhere the property to be sold {5 situated or such adjoining
prominent place ol public resort as may be fixed by the Recovery
Officer ' i

Urovided that in cases where an cnctmbrance cevtificate is not
obtainable owing {o the destruction of the. connecied recerds, an
affidavit from a Magistrate in regard to the encumbrances known io
bim sapported by a cerldicate from the iegistration Uepartment thal
e encumbrance certificate cannot be guanied owing {o the destroelion
of lhe connected records, shall be accepled in place of an encumbranee
certificate, ' '

(g} A sum of muoney squal lo L5 percent of the price of the mmu-
vable properly sball be deposited by the purchaser in the hands of
Ure Sale Officor at the the o the purchase, and in defaull of such
deposit, the property shall forthwith be reseld 1

Provided that witere the spplicant is the purchaser and is cntitled
to sel off e purchase money under clauselk) the Sale Officer shall
dispense with the reqguirements of this clause,

by The romaiuler of |he puiclinse meney and the amonat
required Tor the geneval stanp for ihe  sale certificate shall be paid
within fifteen days {tom the daje of sale ;

Provided that the time for pavment of the cost of the stamp may,
for good and sufficient reasons, be extended at the discretion of the
Reeovery Oificer upto thirty days from the date of sale -

- Vrovided further that in caleulating the amounls to be paid under
this clayse, the purchaser shiall have the advaniage of any set off o
which ke may entitled under clanse(k},

{1) In default of paymient wilhin the period mentioned in lhe last
preceding clause, the deposil. may, if the Recovery Officer thinks fit,
aficr defraying e espenses of the sale, be. forfeited to lhe Siale
Government and (he defaulting purchaser shall forfeit all claims lo
the praperty ov to any part of e sum for which it may subsequently
be seld,

(i) Every resale ol immovahle property in default of paymen! of
ilie arnounts menticned in clause(h) within the period allowed for such
payment, siall e made after the issue of a Tresh proclamation in the
manner and for {he period hereinbelore prescribed for the sale.

(k) Where an  applicant purchiases the property, the purchase
money and the amount due on the decree shall be set oll' against
one ancther, and ihe Sale Officer shall enter up satisfuction of lhe
decree i whole or in part aceordingly.
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{iii) On the expiration of thirty days from the date of sale, if no
application to have the sale set aside is made or if such application has
been made and rejected, lhe Recovery Officer shall make an onler
confirming the sale:

Provided that if he shall have reagson to believe that the sale ought
to be set aside notwithstanding that no such spplication has been made
or on grounds other than those alleged in any application which has
been made and rejected, he may, after yecording his reasons in wriling,
gel aside the sale. :

(iv) Whenever the sale of any immovable property is not so
confirmed or is set aside, the deposit or the purchase money, as the
case may be, shall be reiurned o the purchaser,

(v) After the confirmation of any such sale, the Recovery Officer
shall grant a certificate of sale bearing his seal and signature to the
purchaser, and such certificate shall state the property scid and the
name of the purchaser, - o

{15) 1t shall be lawfu} for the Sale Officer to sell the whole or any
portion of the immovable property of a defaulter in discharge of money
due ; :

Provided that so far as may be practicable no larger section or
poriion of immévable property shall be sold than that may be sufficient
to discharge the amount due with interest and expenses of attachment,
if any, and sale. ’

(18} Wheve the cost and charges incurred in connection with
attachment and sale of movable properly or the aifachment and sale
or sale without atischment of Irmmovable property wnder this rule,
exceeds {he amount of the cost deposited by the applicant, such excess
shall be deducted from the sale proceeds of the property sold or the
moneys paid by the defaulter, as the case may be, and the balance
shall be made available to the applicant.

(17} Every person making a payment iowards any moeney due for
the vecovery of which application has been made under this rule shall
be entifled to a receipt for the amount signed by the Sale Officer or
other officer empowered by {he Recovery Officer 'in that behalf ; such

receipt shall state the name of the person making the payment and the’

subject matter in respect of which the payment is made.

{18) (a) Where any claim is preferred 1o, or any objection is

’ made to the attachment of, any property attached under
thiz rule on the ground that such property is not Hable
{o snch atfachment, the Sale Officer shall investigate the
.claim or objection and dispose it of on merits:

Provided that nmo such investigation shall be made
when the Sale (Officer considers that the claim or objee-
tion is frivolous. :

(b) Where the property to which the claim or cbjection
relates has been advertised for sale, the Sale Officer may

i
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109. Any order, decision or award required 1o fre comymuuicated
under the Act or these rules, shall unless otherwise specifically provided
in the Acl or the rules, be posted to the Iast address of the party as
given by the parly under the certificate of pesting and under intima-

livn to the society, with instructions to display a copy thereof an its
notice b()a_rcl.

110. {1} The Tripura Co-operative Secieties Rules, 1959 {hereinafter
referred to as the said Rules) are hereby repealed.

Provided that the repeal shall net affect the previous operation
of the sald Rules so repealed and anything done or any action taken
or deemed lo have been done or taken (including any appointment or
delegation made, application or sther document filed, certificate of
regisiration granted, agreement executed, notification, order, direction
or notice issued, regulation. form or bye-law framed, or proceeding

instituted before the Regisirar, Liquidator or Tribunal or other officer,
‘authority or person) by or under the provisions of the said Rules. be

deemed to have been done or taken under the corresponding provisions
of these rules, and shall continue in force unless and unlil supersecded
by anything done or any action taken under these rules,

{2} Accordingly, all societies registered or deemed o be registered
under the Rules repealed .the regisiration of which is in force at the
commencemeni of these rules, shall on such commencement De deemed
to be registered under these rules ; and all proeeedings pending imme-
diately hefore snch commencement before the Registrar, Liquidator or
Tribunal or other officer, awthority or person under the provisions of
the repealed Rules shail stand transferred, where necessary to the
Registrar, Liquidator or Tribunal or other corresponding Officer, suiho-
rity or person under these ruies, and if no such office, authority or
person exists or if there be a doubt as lo the corresponding officer,
authority or person to such oflicer, autherity or person as the Govern-
ment may designate and shall be continued and disposed of before
such officer, authority or person in accordance with the provisions of
these rules. _ :

(3} Any reference to the Rules repealed or to any provisions thersof
or to any officer, authorily or person enitrusted with anv functions
thereunder, in any law for the time being in foree or in any nstrument
or documient, shall be construed, wlere necessity, as a reference to
these rules or their relevant provisions or the corresponding officer,
authority or person funelioning under these rules, and the correspond-
ing officer, authorily or persons. as the case may be, shall have and
exercise the functions under the repealed Bules or under the instrument
or document.

Wt
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FORM D
{See rule 6)

Repor{; to Governitent

To \ . ' .

The Secretary e Government,

Department,
Agartala.

Subject : Registration proposal, .
L]

Report regarding.

I ave reczived a proposal for registration of - ..
: Society, Village, .. .
Dls,tr;ct . ool wo. [t may not ba possible o disijase of
this zegistzaiwn pmposa} within a pn:zod of six months as laid down under section 9 (i) of
the Tripura Co-operative Socicties Act, 1974, for the following reasous. that is to SAY,~

(1) The promoters have not given information called for from them within the
specified time.

(2) The profigters have not been able to collect the  share aapial whmh i3 nacassury
for the successful working of the socisty, _ '

(3) Details regarding immovable properly proposed t.o ba purchasedfacquired/trans-
- ferred to the society are not given by the promoters, _

(4) The concurrence of othes departments fegarding the feasibility. of the scheme has
not besn received.

(8) The promoters hava not beea abie to give derailed working “of the s‘chcme which
they propose to implement. T

{8} Any other reasons.

7 1n the circumstances, | would request that Government may piease be moved to allow

me Lo register the Society after the abave requirement(s) is/are fulfilled within a further period

upto... -

Assietant/Depuiy/Joint/Additional
Registrar of Co-operative Socisties,

Submitted through the Joint/Additional Registrar/Registrar of Co-operative Socisties for
anvay il trangmission to Government.

N.B.—The reasons for delay to be given in the body of the lztter s‘hou}d be self-
explanatory, Any olher reasons, if any, for the deiay in the registering of
the Soctety should also be mentioned,

L







[ See rute 12(4)ay;

Fornr of application for 1he registeation of Amerdmrent of the
. byedaws of 4 Co-operative Seciety,

Tao

The Registear,

Co-aperative Sacieties,

Tripurg, Agartals, _

. Dated., ST L
Sir,

We, the undersigned, beg to cnclose herawi,lh in quadmpﬁcale, Margmally :{omd
Camendment of e by-laws of the... -
' Co-operative Society [44. i Tripura angd o apply

= "M‘am”\:mn;nv..‘-_.m_:::m-,wl f{)f “13 regist{'a [4‘(}}] [')f [E’]{_ {;;;}endw
I Amendment of bye-laws Nooo oL . _

e _ Wen! under Sectiog 13 of the
2. Rescission of bye-law No, ... N Tri -

. . ipura o-Operaliv aciaf]
3. Addition of bye-law. No, ., . Act, 1575, o PEIATve - Societies

.. . cr, 4, The necess f-
4. A complete amendms nt subst_;tmmg a1 enlire { Cessary parti
_ . Ciars shout (he cneral meer|
set of bye-laws in supersession of alj previous . S & _ .}_eer ne
: 0 which fha amendmen! was pass-
bye-faws,
. - ed arg noted below,
{1} Date of ihe meeting ... T .
{2} Number of memiers present jo the meerfng‘..
(3) Number of (he members  who voted |y, SUDPOrt of the
amendment. ., I
{4) The totel pumber of members of (he Sociely on the date
of notice of the general meeting | o ..
Copy of the resclution of the meeting is also englosed, ' _ Co

President, : '. Secratary,

. oo Cooperative Soclety 1,14,
Co-op

erative Scelety Lid,

ey

wr
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FOBRM “I
{8ee-rule 13(3 1.
‘Notice under rude 13(3).

To
The Chairman/President.

U SO TRPUUPOUPIN Be ¢ ) 1] 31 452 _Seciety,

L R LT LT L P, dirdarREEanL TRp

Sir,
Whereas you were called upon to make amendment to the bye-laws of your society as per
this offics notice No.. .o dated and whereas you have failed 1o

make the amendment within the time specified therein, you are hereby calied upon to show

cause in writing within.............ne o days from the receipt of this notice as to 'wh)'r the

proposed amendment of your bye-laws as indicated in this office notice referrad
should not be registered.  If you desire to be heard in parson,
representative duly autherised on.. PO ELF 1
office and put your defence before me, 1f any

to above
you may -attend or seod your
SRR : K 1219 o B £ IR F1 B 114

If you fail to send your wiitten stalement of your representaiive on the dafe specified

above or if your statement is found unsatisfactory, necessary further aciion according lo the
pravisions of section [4{2} of the Tripura Co-operative Societies Act, 1974 wilt be taken.

Yours faithfully.

Registrar of Co-operative Societies,

HNO, e vissinnn
| 9 YL U
Piacs,.. T

(Scal of thc Ofﬁcar y

L

w

1
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Particulars of (1) ' Sooiety.

(1) Assets and liabilities which wilt remain
with the society after division
{Statement to be enclosed),

{i} Proposed area of operation,

(it} Names of members who Will remuin with :
1he society,

{iv} Names of ¢reditors who wit} refain with
the society. '
Particulars of (2) Society,
(i} Assets and liabilities which will remain
with the society after division
{Statement to be enclosed).

(i) Proposed area operation.

{1il)  Names of membors who will reinain
with the society,

(tv)  Name of creditors who will remain
with the society,

Any iﬁﬂrson Wwhose interest is effoctad b

y y the proposed amalgamation, transfer of agsety
sad liabifities,

division or conversion may send his objectivgs, if any, and give intiniation of
s opiion to-become a meniber of any of the pew soCieties/to continue his membership in the
amalgamated or converted sogiely/to demand paymsant of share or interest or dues, to the
office of the secisty within one month from the date of this notige, '

2. If no option is exercised ang if no objection is re

ceived within one month, it wiij
assumel that 1)

1 interested persons ave assented to the decision.

Piace ;

Secretary, -
Daic:

By order of the Board/Managing Committee.

el iy —

0

@
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FORM “L"
(Se6 rule 32 and 67(1)
Register of members,

(Section 40(1) of the Tripara Co-operalive Societies Act, 1974 ®
-
I, Serial No. ..
2. MName of members ... .- “a
3. Father's pame/Husband's name g :
4. Age '
5, Caste ... -
5. - Place of residence ... .
7. QGeceupalion ...
8. Date of membership .
9. Name of nominge -
10, MNomines's place of residence and relationship with the member ... i}
11, Date and reason of vessation of membership - - B
i2. Remarks ... . .
13 Signature ot thumb impression of the members - - - -
. .
Particwjars of shares transferred or surrendeced
Date ) No. of shares - Balance of shares -
Share Register transferred held (if any)
Figlio, __or__{_e_funded‘ -
o

No. of certi-
ficates.

et e e

1
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FORM =07
[ See rule 48 (1) i

Declacation under section 50,

K. . C{age... s e ) rcsldmg _
Al o e having been adm:t:ed fo the mcmbsrsh;p *
of. ... .. e e e e e e - Society -
limited fiabifity bcmg desirous of barrowing loas from the Socieky . .

“with unlimiied havmg barrowad loan from the seciaty before, Make this declaration  as -

requited by section Sﬂif{jfﬁ()(b.} of the Trpura Co-operative Societies

Act. 1974 that

fktl-csted Ly

own o
- tand specified he Scheadul
Tave intorest a8 o femanim fand specified in ¢ chedule, and [ hereby create a chargc
. land . ; ' : -
on the said THteror 10 favour of the society for the payment of the amount of the [oan
. . may mak : ’
which the society b;?ﬁ:ﬁa“ee and for aiJ future advances, if any, which the society may
make {0 me Sl}b}ﬁbt to the maximum amount of Ras.. . we o together
- with interest on such amount of the loan and advances. -
SCHEDULE
Name of Name of Name of Survey No. Boundaries Area. .
village Oflice District "(:E_tv_-é\pl vey No.  Zouth Morth Acres. i
Piot No.  Share Fast. West,  Decimal,
Assessment Approximate " _Encumbrances, if any Remarks, if
" Rupees. | Paise, Value, Nature. Amouns any, -
- L]
In witness whereof, 1, Shri... . C - e e .
hereunder set my hand this-- - 0 o0 L o day of .o
in the yeat cue “thousand nige bundred and.. e . . A -
withess. - _
signed and delivered by the above named in the presence of fwe -
(1) '
) Apphcants s
- i €.
Borrowers's Signatur

i
i
;
:
H
i
i

i
i
i
i
H
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FORM ="
TRADING ACCOWUNT for the year......... ..

[\

1. Sfock held as owners at the
beginning of the vear

2. Parchases made

By

1. Walue of goods sold
4) Cash— -
by  Credit-.

Rs. B

1. Iiwerest paid and due
(i) Interest paid
{ify Tnterest due

ll\-_--—m 3
(ili} Total '

e ———
(iv) Deduct interest accrued

and <ug at the ead of
previos year
2. Establishment & Contmgent
Charge paid... v
- due, o

3. Commission paid
4. Depriciztion on
{z3 Furniture
{hy Land and Building
fc)} Machinery
ey Others {Specify)
5. Debds written off
6. Wescrve for bad & doubtful

" dehis . _
7. Other items (Specify) o
5. MWelprofit( +)

TOTAL

Account
1. Interest earaed
() Interest reatised
(i) Add interest accrued but
roi overdue at theend of year

(i) TOTAL

a) Caglyo Others {Specily)
’ L . 3. Value of stock held as owner
by Credit— . A .
) . Iy Agui Produce
3 Cartage inward i) Constmers gnods
4, Wages iy Agri. requisites
5. Others {Specify) vy Gthers (3pecifyy’
6, Guoss Profit {0 *Profit & Loss _ 4 Gross loss to ‘Prafit & TLoss
Account’ e i it Account’ ! _ :
TOTAL TOTAL i '
i ) i
PROFIT & LOSS ACCOUNT for the vear.., ..
D Cr,
I e N T o
LOSS PROFIT
To By Gross profit as per trading

(ivy Dedoct gocrued interest
but wot overdue at the
end of previous yese,

2 Govt aid Feceivad
(a} for managerfal expenses
b} for other purpose {Bpecify)

3. Commission earued on agency

»

Income frony investments
Dividend on Shares
Entrance fees
Miscellaneous income
Other jfems (Specify)

. Mebloss{—)

RIS N

TOTAL

LI

[



e




4. TInterest pen ding payment
5. Cost of management due
8. *Piots 0f'bn:vi§us Yoar—

ay .ﬁad debt reserve

{0y Commen good fungd

{© Dividesd

(d} Other funds {Specify)
7. Reserve fund

{a) Iovested

(b} Yet to be invested

8 Subsidy obtained from
Government for

" {a) Construction of godowns

(b) Instaliation of plant sad
" machinery

ie ) Woking Capital

{d} * Others {Specify)

9 Adjustment account .
10. Va__l_ue.c-t‘ bilis recoverable
. Ad\;aﬁca (Specily source)

Grand_Tolal—

*how they were disttibuted

S

R

iy sttt

Rs. P, Rs. P

T(. Adingtment Acgeunt
B. Valus of

{a'} Buildings

{b) Godowins

(¢) Plant & machinery I i
{d) Land -
{e:) Fuinitirrg -

(£) Others (Specify)
9, \"aﬁlc of bills recaverable
{10y Advance’
(1) Others {Specify)

(4-)Difference between assets & Habilities()

Grand Total

Secretary
vermess e eea0cioty BLAE,

L

President

e eagociety Lid,

a8
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F()RM (rsﬁ

. L ST N .
Particnlars of the claim or the fats constituting ths cause of action and when it arose 1

The Disputart/Disputants prays/pray as under —

Tn support of the above claim or relief sought 1/We eng

lose documents gnd papers as
per the list annexed hereto. '

Date : ' . (Signed)
’ DEé:ru!anl;_Dismltamis.

IiWe

declars that the facis stated above are true ta the brst of my/our knowledge and beiief,

Date. {Signed) . . e
{) ,
: (2) Disputants.
. (3}
. Filed in ghe Office of on .. 19

MNote

(1) lIncase there are more Disputants ar O

pponents their names. address, ages
and ocotipations should also be mentioned

(2} In dispuies relating to monetary claims, the applicants should state the precis
amount claimed but where this cannot be exact]
shall state the appoximate amount olajmed,

(3} When a socisty is a disputant, 4 copy of the reselution of its committer or
Board of Directors shall accompany the application, '

o .‘.Disputante’Dispmanfs

¥ ascertained, the applieants .

RS
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FROM ="
{ See rule 86 (3) .
Certificate for Transfer of property under ‘r‘%
Seetion 105

1re the case of immovable property —
WHEREAS in excution'of the award or order or awards or orders passed under section
98 or an order or orders made by a Liguidator ymder section 108 of the Tripura Co-—operative

Souetxes Act, 1974, in favour of the .. . Sociely, an order was made on the...
19, for sale of thc undermeatmucd property of the peraon or pE:rSOns

day of « e
{Deltor or Debtors) ;
AND WHEREAS the court/the Collector/the Registrar is satisfied that the said property
cannat be sold for want of buyers ;- .
It is hereby ordered under section 103 of the said Act that theright, title and, interest of
the debter in the sald property shall vest in the said society and shall be delivered to the
sociely object to the terms and conditions laid down in the Shhedule hereto annexed,

DESCRIPTION OF THE PROPERTY

'Survéy Area and a%ézs_sﬁmnt Mature of right, title Details encunibrances
Mo, ' and interest of the to which property is
defaulter, sulbyjact,

. Lo
i

The Schedule

The said property iz transferred o the society in full/partial satisfaction of the amoéuntdae

o it from the debior.
Give ynder my hand and seal of the Court/Collector/Registrar this...

day of... L 1e,

it

Court/Collector/Registrar of Co-gparative Societies

Tn ihe case of movgahle property ;
{ The Form shall be similar with pecessary changes as regard the (desoription ang-this

delivery of the properiy).



81

FROM V™
{See rule 4{8).
Publice MNotice under rule 94.

Whereas Shyi Resident of

e . has appiicd"for loan for the purpose of (specify purpose)
...y @ purpose imentioned in section 115 of the Tripurs
Co-operative Societies Act, 1974 from the...

akd ExS iea - aan aan . ..

Lands in which improvement is proposed .. Lands development Bank,

1o he effected. i Limited,... ...and has proposed to
Name of the Survey Assessment offer as a security for the loan, the lands
No, ' meptioned in the margin ¢ "

Village
: Notice is hereby given that objections, if any, to
the grant of loan from all persons interssted will

e iy .. Qan

be heard hy ths undersigned at ..
Landskproposcd fo be effccfed as O'clock {m)‘r“ & 19
security. at...
Name of the Survey Assessment

village No.

bra

Ay person wishing to submit any cbjection should appear in person at the above mentioned
time and place before the undersigned fogether with any document he wanis to produssin
support of his objections,

1t 1s hereby notifled for the information of all- persons intcrested that according to the
provisions of section 121 of the Tripura Co-operative Societies Act, 1974, a written order by
the Land Dovelopment Bank or person or Committees authorisd under the bye-laws of the
Bank to make loans for all or any of the purposes specified m section 115, pranting cither befoie
or after the commencement of the said Act, a loan to or with the consent of persong mentioned
therein, for the purpose of carrying out the work specifled therein for the benifit of the land
ot for the productive purpose mentioned therein, shall for purposes of the said Act, be con-
clusive of the {ollowing matters, that is to say--

__ (2} that the work described or the purpose for which the loan is granted, isan imptro.
5 - vement or productive purpose, as the case may be, within the meaning of section 115,

' (b) that the person had at the date of the order.a right to make such improvement or incur
expenditure for productive purpose, as the case may be ; and

(¢} that the improvement is one benefiting the land specified and productive purpose

concerns the land offered in sscurity, or any part  thercof a3 may be refevent,
1f any persons interested fail to appear as stated as required by this notice, the questions at -
1ggne will be decided in their alsence and such persons will have no clalm whatsosever against

the property for which the loans applied for, will be sanctioned till such time as the loans
togethor with interest thereon or any other dues arising out of the loan are paid in full by the

loanee.

,'}‘:

R, Ty

w

T e S
"

Rl

Dated this day of... 19 (Signed)... o .
DESIGNATION OF ORFICER

- Copy forwarded with compliments 1o the Tehsil or other corgesponding officer. ..
village and the... s ...Land Development Bank Limited
++  -.WitH 8 request to affix this notice as the Houd office and relevant branch
office of the Bank immediately and inform the undersignad accordingly by...

+
+
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FORh(I <:W1' .
{ Bee sale 101
Cortificate 10 be g;antcd to the purdmcr of the property ander section 13601}
(. of the Tripura Co-operatye © Qocieties Act, 1974,

This 18 10 cortify that she following propetty =

; e T e J—— [
".,: Scxiﬂ ' Gurvey Boundarica_ Village. Gub 1I)ssts~1ct. Name of the
™MO- plumnber. : Divisien mortgaget wﬁo
| . weld the land.
[ P _n-—-——-s.,,.--n-—_,_.—'—_ e Pt - - — ,_.,,_..‘_,,,_.._a—-"'.._,.,.n—u——y-u—'v—-

: -

2.
3.
: 4.
; A,
: 6.
i 7.
2,
%
10,

RS SR T R

Has besu sold 10 e at VRS .. D pubiic

auction of the propesty heold undcr scctmn 133\1) of thc '1 r;pura Cowopcrauvc Gocieties Act

1874, 00 for Bs. - . and

spe said. has bccn declared 10 be the purchascr of the said

property as the sime of the sale.  The sa‘tc ;mcc of the said property was recgived on-
by the. - Land

Development Bmk Limitcdm The sale was confirmed

Land Dwdo pmcnt Bank Limited.

L
e i T o e T I et

_ 5. R, (hakraborty
Deputy Gecretary to the Government of Tripurd.

“’Lmted at 1he T npura 5 Government Press, Agan'ﬁa,”

[P e

under section 134 of the Act and beeame absolute on e - .-
(S1g,mmrc) e .
Seoratary/Manager o

e =

" py order and in the Barad of the Guvernof of ’I‘npura.




follow_il_lg,R_u}e_s,--_na_mely. ST

o ROLES, 1978 = o o R

the 2%h November, 1978,
NOTIFICATION '

WHEREAS the draft of the Tripura  Cooperative Societies
{Amendment}) Rules, 1978 was published a5 required by section 165
of the Tripura Gooperative Societies Act, 1974 at page 1 to 8 of the
Tripura Gazette Extrsordiniary Issue dated the 4th Ociober, 1978 with
the notification of the" Government- of Tripura in the Department of
Cooperation  No. F, 1{67},’CODP{STAT/_RULES/?8 dated the 444

AND WHEREAS the said Gazet:ig was made available to the

* publie ;

AND WHEREAS  no objection or suggestionf'thas been rveceived
by the S_ta_}_:e-"_ _G_(_}\_r_emme,n_’g from the public on the said draft ;-

,
&
f ) #r
T S />
DS T
PUBLISHED IN THE
EXTRAORDINARY ISSUE
Agariala, Thursday, Noa_?ember- 30, 1978 4. D,
Agrahayana 9, 1900 §. E. ' '
GOVERNMENT OF TRIPURA
DEPARTMENT OF COOPERATION
No. F. 1(67)/Coop/STAT/RULES/78 Dated, Agartala,

NOW, THEREFORE, in-exercise: of  the powers conferred- by
section 1656 in the said ‘Act, the “State 'Govamment ‘hereby _'_m_ake_s'_ the.- -

o SHE TRIPURA ' COOPERATIVE ‘SQCIETIES' (AMENDMENT)




Short title,
extant and
GOmInensc-
ment,

W,
=

. {1} These rules may be called the Tripura
Co:operative Soccieties {Amendment) Rules,
1978,

{2) They extent to the whole State of Tripura.

{3) The rules shall come into force on and from
the date of their publication 1n the Official
(razeite,

. For rule 61 of the Tripura Co- operative Societies

Rules, 1476 (hereinafter calied the Principal
Rule) the following shall be substituted.

*51. {1} {a) The election of members of the

-Commiftee of a . society shall be held in the

manner specified hers-in-after.

{b) The Registrar or any other Qfficer authorised
by him 'shall appoint one or more TFlection
Officer as may be necessary for conducting the
election of committee members and the election
of President, Viee-President or any other office
bearer of the Society.

{2} The -eleetion shall be held in the General
Meating of the society.

(3) The notice of the General Meeting under
sub-rale {5} of rule 80 shall be gent by local
delivery or -by pest or by publication
through press and contain the following
information— .

{a) the ‘date on which, the place at which
* and the. hours between which' the nomina-
tion papers shall be filed,

. {b} the date on which, the place at which

s and hours  between which the nomination
i papers shall be scrutinised,

{¢} the date on which, the place at which
and the hours between whu'h votmg shaﬂ
take pl,zce, '

{d) the place at which and the hours ‘be-
tween which the elecioral roll can be ins-
pected by any member,

(e} The number of vacancies with class of
members (if any) to be filled up by election
and the area of the constituency from which
‘menthers are to he elected (if for any ares
or constituency the election 'is  held),

(a} The Secretary or Manager or Managing = -
Director or the Executive Officer or any .

other person responsible for the manage-.
ment of the affalis of sot‘let}’ ‘shall prepare

L S




the fist of members on the roll with address
who ‘are’ qualified in accordance with the
provisions of the Act, -Rules and the Bye-
laws té partuﬂpate in the elections as is
_Stood 80, Thirty)y - days prior to” the date
of election and- publish copies of the same
by affixing . them 1o the Notice Board at the
head office- of the society and all its bran.

ches (1? thes.e b} 4 {four) wceks pmor ta

b

(b} Oh_]e('tlﬁn‘; 1f any,_concermng any thing
‘published in the list, may be heard by the
Blection Offtcer -and deeide within 7 days
of such- pubhcat;on and the final list ghall
be prepared and pubhshed

(). A copy of the final lst published shall

~ be supplied” by the socieiy to any member
o payment of such fee as may be specified
by the Regmtral or any other person au‘ch0~
rised by him.’

(8} {a) The nommatmn of the candidate shall
‘be made in form ‘X’ on the date fixed as
mentioned in rule 81{3){a).

{b) Every nomination paper shall be signed
: by two members whose names arve included
“.in the final list of the electoral roll pub-
“lished for -the purpose. Ope of the members. -
shall signs in ‘the form as proposer and the
‘other as -seconder Tor the nomination,
{e} The nomination paper shall contain a
“declaration signed by the candidate ‘proposed
~for election fo the effect that he is willing
to stand for election,

+{d) Every pomination shall be presented to
the. Election Officer in person in the office
of the society,

(G} {a) The Electionr Officer who received the
nomination papers shall maintain a register
in which all' nomination papers shall be

. - entered chronoclogieally as soon as they are

.- received.-and  acknowledge the veceipt, if

.. demanded. . No-nomination paper shall: be

- ..entered ‘after spemﬁed date and time,

(b} At the.expiry of time specified for the
- receipt .of nomination paper, ithe ‘Election'
- *Officer, shall’ draw up a horizontal line

_ under. the last’ nomination paper recelved

7 and write underneath “Nomination closed”

and atﬂx Tiis s1gnature with date




{e) The Election Officer shall give all
reasonable facilities to the coniesting candi-
dates to examine all nomination papers and
‘l'aisﬁ'_._‘f}’bjﬁﬁtiml.- Cig e T

{d} At the time of scrutiny, the Flection
Officer shall endorse his decision of aceep-
tance or rejection on the nemination paper.
In case of rejection, he shall record in
writing briefly the reason for such rejection

,,,,,,,,,,

- on the nomipatién paper.

(11}

{€} The Election Officer is the final autho-
rity as regards approval of the symbol or
imposition of any symbol, which is binding
on the candidate concerned. Provided that
if the number of eligible candidates does
not exceed the number of candidates to be

elected, the Flection Officer shall declare .

such eligible candidaie to be duly elected.

The list of valid nominations shall he
published in the Notice Board of the Society
or any other place as decided by the Eiec-
tion Officer immediately after serutiny.

Any candidate may withdraw his candida-
ture by a letterin writing signed by him and
delivered to the Blection Officer seven days
prior to the date fixed for general meeting
by the candidate in person, The leiter of

withdrawal of a candidate once given shall
be final. . '

{a) Notwithstending any other provision of
the Rules or bye-laws of the society, the
voling shail be by secret ballot as required
under sub-section (2} of Section 85, ,
{(b)The Election Officer shall maintain order
in the election meeting and shall see that
election is fairly conducted, For this pur-
posé he may take the help of police assist-
ance.

The Secretary or the Manager or Managing -

Director. or the Executive Officer or aity
other person responsible for the menage-
ment of the affairs of the society shall pro-
vide "the ‘ballot hoxes, ballot papers, copy of

final electoral rolls and other articles as -

may be necessary for conducting the
election, :

Thete shall be a separate compuartment to
be knqw_n as Polling compartment sereened



(13)

(15}

(18}

from ghservation by others in which the
members are 1o record their votes,

ber concerned is the same DPErson as noted
in the electoral roll' furnished to him.

On receiving “the . ballot paper, a member
shall forthwith broceed jinto the polling
comipartment, put a Cress mark  on  the

symbol/symbols of baliot bupers against the

dates for whom he desires to vote yud insert
Paper inte ‘the ballot hox kept before the
Election Officey Or any Officer guthoriesd
by -him with the utmost secrecy,

If awing. to physical. infirmity or Hleteracy,
a member is unable 1o mark the ballet

paper, the .Election Officer 0T any person -

presiding over tje meeting shall ascertain
from him, the candidate or candidates in
whose favour he desires - o vote, put the
mark on hig behalf ang insery the - ballot
paper into the hallot box,

No ballot paper shall pe Issued after the
appoinied <closing hour but any voler who
has received bis ballot Baper before that
hour shall be allowed & reasonable oppor-
tunity to record his voie. :

B) An elector who iria_dvertently dealt with
" his hallgt PAper in such a manner that ean .

not be Gonveniently used ag g ballot paper,
may on delivering it to the Election Officer
Or amy person authorised by him to preside
aver the meeting and satisfyibg him of the
inadvertency the lster shall together wigh
its counter foi] ‘be marked g5 ‘Cancelied’ by
the Election Officer or any person authorised
by him to preside aver the meeting who
shall put his signature _thereto,

The counting of votes shall commence as -

300n as possible after voting is completed.
Votes shall be counted by or undep the
Supervision of Election. Officer. Each can-
didate has a right to he bresent at the times
of counting. ' :

A ballot paper. shall be rejected by the

-Electipn. Officer” if—




SR,

Amendment

of Rule 62, ~

(19

i} it bears the mark by which the member
who voted can Dbe idemfified ov .

i} it does pot bear the seal of the society
or :

i) it dees not bear the signature of the
Flection Officer or any Officer authorized
to preside over the meeting or any
apecial mark given .in the ballol paper
by the Election Officer.

tv) the marks indicating the symbol of
voting against the name or symbol of
a candidate is marked in such s manner
ag to make it deoubtful te which candi-
date, the vote has been cast or it bears
no marks at all.

} The Election Officer shall count the votes

- and declare the result. Proceedings shall be

recorded in the minute book of the society,
by the Election. Officer with a copy to the
Registrar, Each candidate has a right to
be present at the time of counting,

{20} Befeore declaration of the result, the Elec-

tion Officer shall tally the number of ballot
papers issued by him with the numbers
cast, rejected and cancelled and if there be
any diserépanecy, he shall order for a fresh
poli en the same day or on any cother day
ﬁxed by him.

{21) On completion of eie(twn, the Election

Officer, shall handover the ballot papers and
other records relating to. the election in a
sacured container 4o the Secretary or
Manager or Mabaging Director. or the
Executive Officer or any oiher persen res-
ponsible for the management of the affairs
of the -society which shall be locked and
sealed with the seal of the society and the
Election Officer and of the candidates who
desire to affix- their seals. The hallot papers
shall be desiroyed after expiry of the period
of 3 months if no dispute relating o the

election 13 refe1red o the Hegz&trar”

3. 1'01 ‘Trule 62 of the Prm(:lpal Bulﬁ the following

shall be substituied.
“62 {1) 1} The election of the President, Vice-Presi-

dent, Treasurer or any Officer of the society
shall be elected from the members of the



. members and the receipt of the Government

committee by secret ballot in the ;nanner
speclﬁcd hereunder

i) Al‘ter the elect.wn of the rco_mm_it-tee__

- nomipation, if .any,- the Election . Officer
© shall arrange ‘to convene a mesting of the
_ Committee for 2lection. of the President,

Vice-President or- Treasurer o ‘any other
Officer of the society with the assistance of
the Secretary or Manager or Managmg

. Director or- ihe Executive Officer or  any

@

 ofher per&on responsible for the manage-
- ment-of the affairs of the soclety. The

Election Ofticer shall give 7 (Seven) days
notice of the meetlng to evu‘y member of
the Board, :

The Election Ofﬁcer shal! preside over the.

" rmeeting and he shall call for nomination of

{4)

‘the candidate for.the elegtion of the Presi-

dent or Vice-President or Treasur er or any
Officer of the society.

Every candidate shall be proposed by one
member. of the commitiee and seconded by
another in the meeting. The names of afl

candidates. proposed and seconded  zhall he:

read out by the Flection Officer. -Any
candidate. may withdraw his (,andldature

before the commencemént of the poll but

not thereafter;

If there is- only one duly nominated candi-
date, there shall be no vote and he shali Ire
declaled to. have been elected.

(5} ¥ there are two or more candidates, the
- votes ‘of the member_‘s present at:the meet—

ing shall be taken

(6} The provisions contamed in sub-rules (9} to

_ {21} of rule 61 shall mutatis mutandxs 'dppi}-

ta such electiok,

Addition of 4. After the existing Form “W" of_ the principal

Form.

rules the following form shall be added,




8
FORM "X’ . p
[RULE 61{6)(a)] _
Nominétimn_ Form for election to the Commitiee of..,,........ Seciety.
1. Name of the CaNdIARES. ..ol e e,
2. ﬁ’[cmbEI‘Ship N'O.“‘.“.".". ------ I TP Feaera AR LY R T .

(with ciassiﬁcati_on, if any)
3. Father or husband’s name

4 FuHl address of the'candidate... . e e e aneans

o

In case the candidate is seeking
election fo represent any society,
mention the name of the society,

.............................................

8. Propeser’s name and his mém_hership N i

7. Signature or thumb impression of the proposer...........cc...........

8. Secondar’s name and his membership No..........oooovuierennin

9. Symbol which he desires to use for the election......... e R
DECLARATION

;

10. I hereby declare that I am willing and eligible under Tripura
~ Co-operative Societies Aet, Rules and Bye-Laws of the Society te
stand for the election of committee members,

Signature or thumb impression of the candidate
Endorsement by the Election Cificer

The nomination was presented to be in person at
e s e i as I + S date at
.............. viewrdrensohours by him.

Signature of Election Officer.
By order of the Governor

5. L. Chatterji
Secretary to the Government.
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Agariala, Thursday April 22, 1993 A0,
Vaisakha 2, 1915 S. E.

PART-I-Orders and Notifications by the Government of Triptra,
the High Court, Government Treasury etc,

. Govenment of Tripura
wpliiment of  Co-operation
Dated, Apartala, the fIh April, 1993,
NOT!F]CATION
in excroise of the power confersed by Section 165 of the Tripura
Co-operative Socicties Act, 1974 the State Government hereby makes the

following rules further to amend the Teipura Co-operative Societies Rules,
1974, nemaly s

No.F.1-8/BKS/COOP:87

Short title and I. {1) These Rules may be called the Tripura Co-gperative
Commencemerl, Societies {Segond Amendmznty Ru'e:, 1993,

(2) Thev shall come mto rorce on and from the date
: of thelr publivationin the Oficial {farette.
Amendment of 2, In Cluuse () ofrule 2 of the Tripura Co-operative
rile 2, Societies Rules, 1976 Tor the figure and the words
“30th day of June™, the words “*Thirty fiest day
of Mirch™ $hall be cabstitated,

By order of the CGovernor,
K. Arya
Commissioner
for the Gm.’crnml:nt of 'I'ri'pur'a,

HYFFHED@T w_{’;:vr.arcj At 2{‘1 Frmma Govcmem.*n' [‘u.e.t. *'\"t!’i i&

s
?E‘iﬂi}/
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Published by Authority
EXTRAGRDINARY ISSUE

AEJ rtala, T“ﬁsda}g June 27, 15«;3 A. D Asadha n} i5175. 8
PART-I—-GRDERS AND NOTIFICATICN BY THE GOVT. OF TRIFURA
"THE HIGE COURT, GOYT. TREASURY ETL

Government of Tripura
_ Dreparimant of Cooperation
¥o. F. |-70/GL/RCE/E5 I}ated, Agartala, the 13th April, 1995,

. NOTIFICATION

sublished i-u the exiraordinayy issue of Tripura Gazetts on i6. 3. 95, and
according to the publication 2l persons wers informed regarding the
"?raft vules of Tr il ura coop. socicties 3rd amendment ruiss 1295 and given

days time for any objection/suggestion if any regarding th
nf, bnt within the sﬂnd stipuiated perlod no objection and or suzfestions
is raceived by the Coop. Denit. Govt, of Trinera from any one and as such
considering all aspects and observinz ali procedures the servics rules of
empioyees of the Coop. Souieties as framed in exercise of the power com;r:rred
by Section 155 of the Tripura Cooperative Societies, Act, 1974 is herehy

U-.'

finally published.
1.(1) Shert titled and commencement :~-These rules may be calied
the Tripura Co-operative Societies (Third Amendment) Rules,
1995.
(2) They extent to the whole siate of Tripura.
{3) They shall come into ferce from the date of their publication
ta the Official Gazette. '



2 Tripura Gazelte, Extraordinary Issue, June 27, 1995 AD.

2. After Sub Rule (3) of the Rule 110, in chapter xii of the Tripura
Coop. Societies Rules, 1976 (hereinafter referred to as the Principal
Rule) the following Rule, namely, Rule III shal] be inserted.

“SERVICE RULES OF THE EMPLOYEES OF COOPERATIVE
SOCIETIES®

Chapter 12(xii).

111, Minimum paid staff to be employed by a Co-operatijve Society,
their respective essential gualification and procedure of their employment
aad the condition of their Service—

I{a) Every Co-operative Society shall from time to time determine at a
meeting of a Managing Committee the mmimum number of paid staff required
for smooth functioning of its business.

I(b) Every Society shall fill up not exczeding 50% of such posts

- (Excluding those of grade-IV staff of each category or class by promotion from
officers or staff jn the lower ranks.

l.{c) The remaining posts {excluding those grade-[V staff) of each category
Or class of such Society shall be filled up.

. 1) Incase of Apex Society, by the Managing Committee of such
Society by dirert recruit yent and,

ii) Ta caseof any other Socisty, by direct recruitment by the Apex
or the Central Society to which such Society is affitiated provided that in the
event of direct recruitment and/or prometion of any person under the service

" of any Co-operative Society, reservation” system as applicable to the . Govern.
ment department shall be followed and/er observed.

ili} Recruitment Rules of each ang every grade and category of
employees shall be formed by the Sceiety, which will be subject to approval
of the Registrar, Co-operative Societjes.

1) The Apex or Central Society shall introduce a training schenme
under which candidates with required qualifications after selection, may
be trained under the supervision of any Coop, Institute for at least 3 monthg
to be observed, subsequently after successful completion of training, as diract
TeCruits in the service of the affiliated Society, at least 259 of the direct
recruits for each category or class of posts of each such Society shall be filled
up by such trainees who shajy during their period receive, a stipend half of
the minimum basjc P2y of the posts to which they are eligible for appointmeat,
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1. (¢) Minimum paid s:taff of a Society with a working capital or
anoual transaction of Rs. 1 lakh or above shall include 1 paid Manageror !
paid officer with any other designation competent fo discherge function of a
Manpagsr.

1. (f) The esseatial qualifications for appointment fo the post of
officers are—

a) in case of Apex Society,—

i) Bachelors Degree of any recognised ﬁuiversity and

iil) A pass certificate on Senior or Cooperative Officer training course at
National Institute, poone or equivalent for class 1 officer and a pass certificate
in higher Diploma Course in Co-operative from Co-operative Training
College if 'so required by the Managing Committee for others.

Provided. that in case of a specially qualified candidate it may be sufficient
if the candidate acquires qualification referred to at '

iii) above within two years from the date of his appointment on
probation, ) ' i

b) in case of a primary Society,—

1) passed School Final examination,

ii) Successful completion of a training course of a Co-operative training
eentre, and

liiy A special trainingin Co-operation, if insisted on by the Society
concerned.

Provided that in case of a specially qualified candidate it may be sufficient
if the candidate acquires qualificaticn referred to at (ii) and (iii) above within
two years from the date of his appointment on probation.

(2} The essential qualifications for appointment of accountant in the
service of Co-operative Society shall be— '

a) Graduate of a recognised University, provided that preference will be
given tc a commerce graduate.

b) Successtul completion of a training course, at intermediate level, of
a Cooperative training Ingtitation. -

(3) Theessential qualifications for appointment as assistant accountant
Cashier or any other employee excluding grade IV staffin the setvice of Co-
operafive Society shall be—

a) School final passed examination and
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b) Successful completion of training (at jurior level) in any Coopera-
tive Institution. .

(4) The essential qualification for appointment as grade IV staff of a
Cooperative Socizty 18 education upte Class VI standard of a recognised
School.

{(35) All posts in grade IV staff of 2 Cooperative Soazty shall be filied up
by such Society, preference being given to local caadidates.

{6) Where in case of any existing employe: of any Cooperotive Society
the minimum qualifications prescribed in this rale fur the sest are not satisfed
he shall be retained in the service of such Society. subiect to hig successful
completion, within thres years from the date of these rules coming into force
of a suitable fraining conrss in any Coopsrative Iastitution, as may be deter-
mined by the Masaging Committee andior appropriate authority if the com-
mittee therecf is removed.

(7) The conditions of s 8:vigs of the employess of Apsx Societies and
Coo-perative Banks shall, sUbject to the terims or specific contract, enforcible
by law, statutory Acts and the rules of the Central Government, be 2s snounci-
ated in the appendiz to th_lo chapter ; and the State CGovernment may, bya
general or specific order, extend the same to any other Tooperative Society or

clags of Sucle"es as and when deemned proper.

Minimum salaties offcers and employses to be empleyed by LAMPS,
PACS or Ancx and or federal Co-operative Soci JE'" s, subject to the provisions
of rule, ihe minimum paid stalf for Cooperative Bank or any other Scciety
with a woiking capital or aunual transactions of rupees ten lakhs or above

3

chal] be—
a} Oone manager and orsuach liks post.
b} Cias accountant
¢y ©One cashier, aad
" d) I case of an Apex Socicty, Ins v or Inspectors as may be necessary,
e} Field Supervisors

Chapter—13.
1. Conditions for appointmeat,—a) No person shail be eligible for being

appoivted to any post under any Co-operative Soc-et}' unless he possesses the
qualifications prescribed in rule IZ1. ' ’
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Provided that this rule shall not apply to the employees who are already
in the service or are.deputed by the State Government.

b) If the Managing Committee of any Society decides to erhance the
qualifications or scale of pay of any post in the interest of the business of the
Society that shall be subject to the approval of the Registrar of Co-operative
Societies but the present incumbant of the posts conceraed shall be absorbed in
apother post 1a the same scale of pay as was enjoyed by the incumbant concer-
ned at the time of the abscrption.

¢) No person who has not attained ihe age of 18 years shall be eligibie

for appointment o auy post under any Co=pperative Society.

No perscn over the age of 43 years shall be directly appointed to any post
of erade 1 and IT ; and no person over the age of 35 years shall be appoinied @
any post of grade 11l and I'V provided that in case of Scheduled Castes and Sche-
duled Tribes candidates the maximumage for direct appointment to grade IIL
and grade IV posts shall be 40 vears and these restrictions regarding age shall
not apply in case of promotion or deputation or appointment for the service
of one Co-operative Society by ancther. " The foilowing documents shall be
accepted as proof of age of any person selected for appuintment to any post
under a Co-operative Society namely :—

i) Age recorded in the certificate of Marticulation or School final or
Higier Secondary OF ics equivalent examination, and

ii) A certificate from Head of the Educational Institution last attended
in the case of those who are not certificate holders as menticned in. Overand
above in case of any doubt as to the certificate, the appropriate authority may
refer the matter to the medical Board for examination and tkem observation
of the medical board shali be final for determination of age of the candidate
of employes.

d) No personshall be eligibls for being appointed to any postunder anv
Co-operative Society witheut a Medical ceidficate of ftness te be obtained
from a registered, medical practitioner as may be required by the Managing
Committee; who has also have to be satifisd that he possesses good character
and antecedents.

The Managing Committee shall be the compstent authority to prescribe
scales and type of security deposit andor personal sureties in respect of such
category of smployees as considered necessary. The Managing Committeg
shall also be the competent authority to revise the same from time to time it
circumstances 50 demand. The officer deputed by the State Government will
not, however, be required to furnish any security.

R
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The Managing Committes shall be the appointing authority for various
eategories of posts under a Coop. Sceietv. The Committee may, from time
to time, delegate its powersin this regard to such authorities as it may deem
fit,

Provided Ithat all appointments, including appointment by promotion
shall be made on the basis of a test, written or oral. as may be deecmed proper
by the appointing authority.

2) Grade and classificaticr of employees, In absence of any general or
special orders to the contrary, employees under the Co-operative Societies
shall be graded as follows : —

Post with a scale of pay having maximum of Grade
I. Notless than Rs. 750/— M
2. Notless than Rs, 600/— II
3. Not less than Rs. 500/ — I
4. Not jess than Rs. 350/ — v

The Service of all employees shall be classified as foliows :—

i) Permanent ii) Probationery  iii) Temporary. A “Permanent”
employee means an employee who “shall be engaged on 2 permanent basis
after satisfactory completion of probationery period.

A “Probationer’” means an employee appointed to fill a permanent vaca-
ney of a post and has not completed the probationery period specified in the
ietter of appointment or the furiher extended petiod,

A “Probationery” shall ordinarily be on prodation for one year. He may,
there after, be confirmed in the post if his work and cenduct are found satisfac-
tory. Thepreiationery period may be extended by another year at the discre-
tion of the appoiriing authority.

A “Temporary” employee means an employee who has been engaged for
a work which is essentiallv of a temporary character and likely to be finishad
within a limited period or who is temporarilly employed in connection with
a temporary increase in work of a Pérmanent nature or who is temporarilly
appointed in a leave vacancy. )

3. (a) Commencement of service and seniority,—a) Service shall be dee-
med to commence from the working day on which a persen reports for duty
in the forenoon. If he reports in the afternoon the service shall be deemed
to commence from tbe working day next following.
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Seniorityin a particular post of the employees who are already in service
of Society on thedate or on which theserules come iuto force shall be deter-
mined according to the date of joining the post,

If incase of any two or more employses the date of joining is thesame,
there Interse seniority shail be determined according to the age the older being
the senior. Incase of other points itis to be decided by the management
subject to approval of the R, C, S.

b) Seniority of the employess appointed after the Commencement of these
rules in cach category of posts shall be determined ip the manner as
follows :— '

) In case of employees appointed or promoted to g post in ong batch,
the seniority shall be determined in accordancs with the orders of the senjority
specified by the appointing authority on the results of the test taken at the
time of making theappointment or promotion,

1) In othercases, seniority shalt be determined with reference to the date
of anpointment. But if one or more promotees and oneor more direct
recruits join the same date the promotees shall be rlaced above the direct
Fecruits, i

4. Pay, allowance and other COIlf.;t’:SSiORS, —a) The Managing Committee
shall be the competent authority to frame scales of pay, dearness and other
allowances in respect of each category of empioyees of the Society, The
Masaging Committes shallalso be the competent authority to revise the same
from time to tims if circumstancss so demand, .

Provided that where aay Cooporative Society has incurred loss in the
previous vear, or has accumulated losses in the account, the Managing
Committee shall not increass the scaie of pay or any allowance in respect of
any category of its employees without the approval of the Rezistrar.

b) Ualess anything is otherwise provided in the terras of the appoinment
aperson of first appoinment to any post under the Society shall draw the
initial pay of the post in the time scale of pay. _

¢} fany employes is promoted from a post to higher post or he is appoin-
ted to officiate in a higher post fora period exceeding one month purely on
a trmnorary measure, his initial pay in the higher post shall be fixed at the
stage inthe new pay scale next above the stage in the pay scale of the lower
post from which he is promoted.
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d) The annual increment in the pay scale accrue pormally to an
cmployes after he is completed one year’s service at a stage ia pay scale
unless it has been previously withheld for reasons of un-satisfactory work
conduct or any -other reason. '

¢) The Managing Committee may, in special, case allow any employee te
draw theinitial pay at ahigher stage than normally admissible for reason
of higher qualification or better sXperience of theemployee and may grant
advance increments not exceeding two ata time (in @ year) to aa employee
b: way of encourazsment for meritorious gervices rendered by him.

f) Travelling allowance admissible to all categories of emplovess of the
. Socicties for journey and halts on duty as also on transfer shail be guided
by therules of the Society concerned.

g) All categories of employees of the Societies shall be entitled to the
benefits of contributory Provident fund as provided inthe rules.

h) The emplopees of the Co-0p. Societies shall be entitled io bonusif
admissible under the provision of the paymeat of Bonus Act, 1965 (Act 21
of 1963).

5. Transfer & training :— Every emplovee shall be liable to be transferred
from one post to another in the same scale of pay and/orfrom one station
to another in the interest of the business of a Cooperative Society. BEvery
employee shall also be liable to join aay traiaing course as may be decided
by the management and will be eatitled to full pay and allowances during
the training period including period of journeys to and from the training
centrg, Any dslingusacy onthe pait of an employee in ca.rfing out such
order of transfer or posting or training wiil be treated as an act of insub-
ordination which may culminatein ths dismissal of sueh an employee from
the Serviee of the Society on being foilowed procedure as incorporated ia
the service rules. '

On transfer from the station to another ot for joining a training cenire
or return there-from every employse shall bz entitled to three days’ joining
time. in addition to the time required for the journsy. The Chief Executive
Officet of the Society or Manager or Managing Director however, in special
cases may not allow or extend the joining time,
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6. Any Leave ‘—a) The following categories of leave shall be admissible
to an employee of 2 Co-operative Society o the exient noted against each~—

i) Casual leave.
ii) Earned leave.
iii) Medical leave.
iv) Maternity leave.
v) Extra-ordinary leave.

Casual Leave.

Casual leave is no leave and an employee who is no Casual leave shall
remain s0 with full responsibility his/her work. Not more than 12 days casual
leave shall be grantedin one calendar year. Casual leave is oniy a conce-
8sion to enable the employee in special circumstances to be absent from duty
for a short period without such absent being freated as leave under the leave
rules. Generally not more than three days casual Jeave shall be granted at a
stretch. Uﬂdcl special circumstances this can be relaxed by the competent
authority. Casual leay ¢, however, be continued or taken incontinuation of
holidays with permission of the authority. However, casual lcave may not be
granted in continuation with any other leave.

Interposing Casual Leave

Holiday or Weekly holiday interposed in casual leave shall not be treated
as casual leave.

Casual leave can not be accomulated and therefore balance on utilised
casual leave in provious calendar year can not be carried forward to next year.
Period spent on casual leave shall be treated as period spent on duty for all
practical purposes like earning of leave and earning of increments.

Casual leave shall be availed of by an employee oaly after formal sanction
of the same by the sanctioning authority by making application at least before
24 brs. No casual leave shall be availed of in anticipation of sanction except
on following grounds to the satisfaction of the sanctioning authority.

a) Sudden illness of the employee himself/hereself or member of his/her

family. :
b) Accidental injury or misfortune like burning of residential house etc.
c) Situation beyond the control of the employee. '
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Earned Leave,

13 (oneand ﬁalf) days for each completed one month. Provided that gach
leave may be accumulated upto a maxium Period of 90 days, =

Medical Leave

The employee shall be entitled to “Leave salary” for the period availed of
earned leave.

Medital leave on production of medical certificate is admissible ta an
employee at the rate of 15 days for every completed I (one) Year of service
with 1 (half) average Pay and on production of medical certificate issued b}
the competent registered medical Practitioner. 1 (half) average pay will be cal-
culated on the basijs of average, monthly pay actually earned by the_ employee
during the proceeding 12 months of his/her duty. )

The sanctioning authority may demand medjca] fitness certificate from a
* €ompetent medical authority te allow an employee to resunic duty after avail-
1ng of medical ‘Jeave.

Materaity Leave

Maternity leave may be granted to a married female employee of the
Society fora period not exceeding 90 (ninety) days (48 days pre-delivery period
and 42 days post delivery period) on auy occasion and 270 (two hundred and
Seventy) days during the eptire period of such employees service subject to
producl:ic_n of medical certificate from a registered medical practitioner, Pay
for the period of maternity leave will be calculated as “Leave salary”.
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Extra-ordinary Leave.

Extra-ordinary leave without pay may be sanctioned to an 'amployco in
special circumstances for a period net exceeding 60 (sixty) days fer every five
years completed service, when no other leave is admissible under the Rules.
In caleulating Earned, Medical, Maternity or Extra-ordinary leave weekly

~holidays or declared holidays falling within the period of such leave will

be a part of the period of leave.

No employee of the Seciety shall lesve his/her station on leave or otherwise
without station leave permission from the authority. In the application of
station leave permission, the employee shall mention full address of his;her

place of atay.
Competent authority to sanction leaye.
The authoritics competent to sanction leave shall be :1—

a) The president or the person authorised by the prcsidépt in case of
Managing Director or Manager.

b) The Managing Director or any other officer authorised by him in
ease of other emplovees.

7. Conduct & discipline. .
a) Every employee of a cooperative society shall at all times ;
i) Maintain absolute integrity,
3} maintain devotion to duty.
i) Abide by & comply with the rules of the society & all orders ond
directions of the superior authority.
1v} discharge his duty to the best of his ability in the interest of the
Society. y
b) All employees shall so manage the private affairs to aviod habitual
indebtedness or insolvency, and an employee against whom any legal procee-
ding is instituted for the recovery of any debt due from him or for adjudging
bim as an incolvent shall forthwith report the full facts of the legal procee-
dings to the Socisty, '
¢) No. employee shall, except in accordance with any general or special
orcer Of the Managing Committee or his superior officers or in the performance
in good faith of tbe duties assigned to bhim communicate directly or
indirectly the contents of any official documents or any part thereof or
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ether information to any other employee or any person to whom he is not
authorised to communicate such contents or informatiog

d) No. employee shall accept or permit any member of his family or
any person acting on his behalf to aceept any illegal gratification or pecuniary
advantage or gifts, etc. from any person or agent having dealing with the
society, ;

¢) An employee shal not borrow-m(mr:},r orinany way place himself/
herself under 2 Pecuniary obligation to any person or any firms without the
_Previous sanction of the authority. '

gation thereto,
1v) Abetting, conniving at, or attempting or committing theft, fraud or
- dishonesty acting ip connection with the business, property or affairs of the

society or its Customers orany other PErson or institution connected with the
society. ' :
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vili) Late attendance or not less than three octasion within a month er
habitual absence from the appointed place of work without sufficient satis-
factory reason.

ix) Repeated brack of any law applicable te the society or Rules framed
by the society inclusive of service Rales.

X) Atfempting to collect or collestion without permission of the
appropriate authority of any cash on kiads in the name of the society.

xi) Aiding or abetting or coming at commission of any act of miscon-
duct specifi=d in clause (v) and (vi).

xii) Drunken or riotious, disorderly or indacent behaviour in the Gre=
mises of the society or his/her place of duty.

xiif) Hazbitual negligence of work or habitual or gross necligence or
negligence involving or likely to involve the society in loss.

Xiv) Unauthorised disclosure or divergence or attempt theretn of any
information rezarding the affairs of the society to any of its customsr or
person or instifution connected with the business of the society whichis confi-
dential, the disclosure of such thing is likely to be prejudicial to the interest of
soiety. '

xv) Wilful damaee to any nroperty of the society or its cuctomer or
any parsan or institution connected with the sogiety,

xvi) Holding or at-tcmpting to hold or attending anv meetting in  the
premises of the society without prior permission of the Managing Director.

xvii) Gambling or abetting or attémpting to do so in the premises of the
society or at his'her place of dutv.

xviii) Failinz to show nroper courtesy and attention fowards customers
or other in whose contast ha/shas mav come in discharze of duties.

xix) Sleeping during office hours.

xx) Loitering, idling or wasting time durinfz workine hours of being
witlin the society or at his/her place of work without permission.

xxi) Doing private or persanal work with the society with or without
tools or materials belonging to the society without the prior permission of the
Munagina Director/Manager. ‘

xxii) Engagina in other employment while in the service of the society,
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xviii) Refusal to accept any order, charge. list or other communications
srved by the authority.

xXiv) Kaowingor wronsgly interfering with the records of attendence or

means in recording attend 1nce for himself/herself of any employee.

xxv)  Coaviction by any court of law for any criminal offence involving
nidral turpitude,
Xxvi) Refusal to pe-form overiime work.

9. Punishmont —An em~loyes who comimits breach of any provision
of Rule 8 or who displays inefficiency, negligence, iasolanc: or who wilfully
doss anythinj detrimental to the interest of the society or any institution
counscted wth the society or in yailty of miscondict within the meaning of
the Rule 9 shall be liable to such punishment as the comprient auibsrity may
award.

i} No punishment shall be awarded to any employes ualess hesshe has
been communicated in writing of the grounds on which it in propoted to
award punishment on him’her, Unless he'she has been given an opportunity
and all facilities including personal hearing to explain_ his/her position in

“writing,

i) No puaishment of with holdinz incremeat or promotion or both,
or reduction in rank or dismissal/termination from service shall be awarded to
an employees in respact of the allesed - sconluct, by a pers n other than the
complaint or the authority framing charges asainst him/her.

1) An employee against whom an enquity will be held, sha'l be gjven a
charge sheet in writing forth the allegatinn agaiast him/her and requiring his/
her explanation in writing Ha/she sha!l ba given an opportunity to answer the
charges set forth against him/her parmitted to defend himself/herself perso-
nally except for reason to be recorded in writing by the person holding any
inquiry. The employee shall be permitted to produce witness in his'her
defence and cross evaming any witnsss on whose evidence the charges rest.
A concise summery of the svidence laid down the soziety side as well as
employe=s side shill bs recorded along with findings of the Eng :iry Authority
to he appoin‘ed as per Rule 9(vi).

iv)  An employee 2gainst whom 21v punishment is contempleted to b=
imposed may be suspended by the Maniging D'rector or any other authority
empowered for the pu-pose by the Board of Dircctor or Managing Committee
fora reasonah'e period in the circumstarces

T T T ——— e T
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of time required for framing the charpes® holding a completion of enquiry,
The order of suspension may take effect immediately on communication to the
employee concerned. If as a result of explanation tend :red or the enquiry held,
it is decided to exempt the emplovee from the charges, the employee shall be
deemed to have been on dwy and shall be entitled fo get full emoluments and
all adumissible privilsges for the period of his/her suspension minus the sub-
sistance ailowance paid o him during the poriod of suspension, An employee
shall be entitled durin; the period of h's'her suspen ion to a subsistance all-
owance @ 509% of the pay and allowanca which would, bat for a SUspension
priod to him/her. '

a) The suspended employee shall not be entitled to absent himself from
his station during the period of his suspension without pravieus sanciion of
the appropriate authority of the Society.

h) N6 payment of any kind,other than the authorized subsi-tence allowance
and other admissible allowance, is to bs made to an empioyee during the
period of suspansion.

¢) 1If any emploves is ahsent from duty by reason of hig being arrasted or
committed to prison either for debt or on criminal charge, he shall not he
allowed to draw any pay, leave salary or allowanees for the period of such
absence until decis'on of the casc against him. Under the adjustment of his
emoluments may be made according to the circumstances, or the case, the full
amount being given only i the event of the employee being aquited of blame,
or if the imprisonment was for debt, or its being proved that the emplyves's
liability arose from circumstances beyond his control then full _araount
may be allowed, the period of such absence from duty will he treated as a
period of spent on duty. when less than full amount is allowed. the period
may also be treated as on duty on leave as the Managing Committes may
decide. , :

v) Noemoloyze shall, in aay case. be kept under susnension for a period
exce~ding 6 (Six) months at a time in normal course. In case of continuing the
period of suspension for the period evceeding 6 {Six) months. reason for such
extension of the perind of suspansion shall be recorded in writing by the con-
cerned authoritv and communicated to the employee, but in nocase the total
period shall be allowed to exceed 2 (two) years If nothing is decided 25 to the
susoension, the suspension will be withdeawn aad the eaquiry wll continus in
usual course. -
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Vi) An employee desirous of the reiress of any grievence relating to unfair
-Ireatment and/or wrongful extraction by any ether employee of the society shall
submit a complaint to the Managing Director or any other Officer authorised
by the Managing Director who shall as son as possible investigate into the
complaint at such timz and place as he may fix, the Managing Direetor and
/or the authorised person shall Livestigate in manner as he may deem proper
to find out the truth and for the end of fustice when the employee alleged against
shall be given opprotunity to explain his/her position. Th= decision of the com-
plaint shall be intimated to concerned employee. In case of any similar grievence
against the Managing Director, the complaint shall be lodged with the Presi-
dent of the Society and the investing authority will be such person as mav ba
anthorised by the President or appropriate authority of a society. ‘

10. Disciplinary and Anpeliate Anthorities :

For the purpose o” imposiag anv by the President or CRairman or com-
pstent authoity of a Sosiety subjet to approval the Board and or Managing
Committee of the Socicty or the Administrator as the cass may be which is the
appo'nting authority shall he disciplinary avthority, and ths general body of
members in the general meating shall he the aopzlate anthority.

Provided that no asp-al shall be entzrtainzd if itis not preferred within a
period of three moaths from the date of receipt of the order awirding punish-
ment, provided, however, that the authority competent to hear appeal may in
deserving cases grant exemotion from ths Rule on account of reasoms to be
recorded in writing.

11. Termination : . :
The services of any emoloyze shall be terminasle forthwith without any
notice in the following circumstance —

1) Causing loss in the from of defaulcation. maisanpropriation, etc or
~damage to the prop-rties of the Society established by the competent authority,

i1) When hefshe act in contravention to the bye-liws, Cooaperative Societias
Act, Cooperative Societies. Rules or service Rules of the Society or any other
Rulss framed hy the Society, the charge of which has bsen established by the
Society by ths competant authority.'

+iti) When convicted in the court of law or offences involving moral turpi-
tude including offences under liquor prohibition Act, Opium Act, etc. like
Act, as applicable in this State.
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iv) The service of an employee who has bsen in continuous employment
for a period exceeding 1 (one) year but less than 3 (three) years canbe
terminated by giving sush employes at least 30 (thirty) days notice in writing
or thirty days salary in lien of such notice and service of an employee who has
beed in continuous employment for a period exceeding 3 (three) years can be
terminated by giving himher at least 60 (sixiy) days noticein writing or
60 (sixty) days salary in lien ofsuch notice. This will apt be applicable to
employees who retire from service in due course or who have been dismissed
from the service. WNothing in this Rule affect the authority of the Scciety to
dismiss any employes for misconduct or other offence of service nature without

notice of fortizt the salary inlien of notice.

12. Anemployee shall have option to retire zfter completion of
20 {twenty) years of service.

13. In case of appointment to a person it a Coop. Society, ieave affairs,
disciplinary procesdings and retirement matters of employee of a Coop.
Society. From applicable to the Tripura Siate Govt. 2mployees may be
used by the Coop. Societies as far as practicable and in this conncetion if
any disputisarose, the decision of the Registrar of Cooperative Socicties
Government of Tripura shall be final,

8d/-Illegible

Joint Secretary to the
Government of Tripura.

Printed at the Tripura Government Press, Agartal.
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Government of Tripura
Department of Cooperatioon

No.F.9 (49))‘CTOOP/LAW/AJncndment Rules 2011 Dated, Agartala, the 5th January,2013

NOTIFICATION

In exercise of the power conferred by section 165 in the Tripura
Cooperative Societies Act, 1974, the State Government hereby makes the

following Rules namely:-

1. (1) These rules may be called the Tripura Co-operative Societies
(Fourth Amendment) Rules, 201].

(2) The rules shall come in force on and from the date of their publication

in the official gazette.

2. Amendment of Rule 2

Rule 2(j) of the Tripura Co-operative Societies Rules, 1976(herein- after

called as the Principal Rule.) shall be deleted. .

3. Amendment of Rule 4

In Rule 4(3) of the Principle Rule the
after the words “to be registered is” and before

words “then such” and before the words “firm.”
“Self Help Group”

following words shall be inserted
the words “a firm™ and after the

4. Amendment of Rule 5

In Rule 5 of the principal Rule
follows:- .A

the following Sub-rule shall be inserted as

5. Amendment of Rule 8
In the Sub-Rule-1(g) of Rule-8 of the Princi

shall be inserted as follows:-

pal Rule the following proviso

Provided that the State Cooperative Bank and a Primary Agricultural
Credit Society for the purpose of this clause shall be govemed by the

guidelines, if any, issued by the National Bank.




6. Amendment of Rule 12

In the
inserted as fol

8 Amendment of Ryje 13
In Ryle 13(1) of ¢

he Principle Rules the foHong Word shaj] pe Insert
after the Wwords “thig rule” and pe Ore the words “the Registrar» as follows.
“except In cages

of Pﬁmazy Agricult,
Cooperative Bank>

8. Amendment of Rule 19

In the

Rule 19¢ivy
inserted after

) of the Principal Rule
the Wwords “jp case of’ ap

the fol]owin
d before the

& Wwords ¢
Wwordg «

hal] pe
a firm» as folj

ows.
“SeIfHeIp Group»

9, Amendment of Rule 22

In Rule 22(1) of the Principal Rule the followinp
after the words in the first bracket “sha]] in
follows e

g words shaj;
clude”

and before t

be j nserted
he word

S (19 Irm})’ aS

“a SeIfHer Group”



10. Amendment of Rule-35

(a) In the Rule 35(1) of the Principle Rule the words “those referred to in rules
36 and 37” shall be substituted by the following words:-

“the Cooperative Credit Structure Society”

(b) In the Rule 35(2) of the Principal Rule the following words shall be inserted
after the words “any society” and before the words “may incur” as follows.
“Other than the Cooperative Credit Structure Society”

(¢) In the Rule 35 of the Principal Rule the tollowing Sub-Rules with a proviso
shall be inserted as follows”-

(3) A Cooperative Credit Structure Society shall have freedom to raise
loan from any bank or Reserve Bank regulated financial institution, re-finance

from the society to which it is affiliated

Provided that the Cooperative Credit Structure Societies shall utilize
amount received by means of deposit or borrowing loan as per the priority of
business need.

11. Amendment of Rule-36

(a) In the Rule 36 of the Principal Rule the word “Registrar” in between the
word “sanction of the” and “the Tripura” shall be deleted and the following
words shall be inserted as follows:-

“General Body”

(b) In the proviso of the Rule 36 of the principal Rule the present proviso shall
be deleted and the following proviso shall be inserted as follows:-

Provided that the Tripilra State Cooperative Bank Limited shall utilize the
amount received by means of deposit or borrowing loan as per the priority of
business need
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12. Amendment of Rule-38

In the Rule 38 of the Principal Rule the following proviso shall be inserted
as follows:-

Provided that in case of Primary Agriculture Credit Society previous
sanction of the Registrar shall not be necessary in case of any loans or deposits.

13. Amendment of Rule-40

In the Rule 40 of the Principal Rule the following proviso shall be
Inserted as follows:-

Provided that the provisions of this Rule shall not apply to a Cooperative
Credit Structure Society.

14. Amendment of Rule-42

In the Rule 42 of the Principal Rule the following Sub-Rule shall be
inserted as follows:-

(9) Notwithstanding anything contained in sub-rules (1) to (8), a
Cooperative Credit Structure Society shall have autonomy in all financia]
matters like interest rate of deposits and loan, b*:*rmwing and investments, loan
policies and individual loan decision.

15. Amendment of Rule-47

In the Rule 47 of the Principal Rule the following proviso shall be inserted
as follows:-

Provided that provisions of this rule shall not apply to a Cooperative
Credit Structure Society.

16. Amendment of Rule -49

In the Rule 49 of the Principal Rule the following proviso shall be inserted
next to the present proviso as follows:-

It is further Provided that in case of a Cooperative Credit Structure
Society while writing off any bad debts or losses, in addition to the above, the
guidelines, if any, stipulated by the Reserve Bank of India and or NABARD, as
the case may be, shall also be followed.



17. Amendment of Rule -50

In the Rule 50 of the Principal Rule the following Sub-rule shali be
inserted as follows:-

(3) Notwithstanding anything contained in Sub-Rule ( 1), a _Cooperati\(e
Credit Structure Society is not required to contribute to funds other than those
improving its net worth or owned funds.

18. Amendment of Rule 51

After Rule 51 of the Principal Rule the following new Rule 51A shall be
inserted as follows:-

Rule 51A- Prudential NOrms

A Cooperative Credit Structure Society shall follow the guidelines on
prudential norms including provisioning and capital to Risk Weighted Assets
Ratio norms, if any, framed by the Reserve Bank or, as the case may be, the
National Bank.

19. Amendment of Rule 52.

In the Rule 52 of the Principal Rule the following ‘Sub-Rule shal] be
inserted as follows:- ;

(5) a Primary Agriculture Credit Society shall pay a dividend to its
members in accordance with the guide lines laid down by the Registrar in
consultation with the Nationa] Bank.

20.Amendment of Rule 53
In the Rule 53 of the Principal Rule the following proviso shall be inserted

after the present proviso.

Provided further that the provisions of this Rule shall not apply to a
Cooperative Credit Structure Society.
21.Amendment of Rule 55

In the Sub-rule (2) of Rule 55 of the Principal Rule the following words
shall be inserted after the words “class of societies” and before the words
“specify by” as follows:-

“Other than a Cooperative Credit Structure Society”




22. Amendment of Rule 61

In the Rule 61 of (1) the Tripura Cooperative Societies (Amendment)
Rules, 1978 the following proviso shall inserted:- '

Provided that for the election of Credit Structure Society the election
officer or officers shall be appointed by the present Board of Directors as they
choose or from the panels as published by the Registrar of Cooperative Societies
for the area of the said Society.

Further provided that if the present Board of Directors fails to make
arrangement for the constitution of a new committee in accordance with the
provision of the Act, Rules and bye-laws, 90 (ninety) days before the expiry of
its term, the Registrar of Cooperative Societies shall arrange to hold such
election with in a period of 60(sixty) days after the expiry of the terms of the
present committee by appointing election officer at the cost of the society.

23.Amehdment of Rule 71

In the Rule 71(1) of the Principal Rule afier the Sub-Rule(c) the
following new Sub-Rules shall be inserted as follows:- '

(d) Notwithstanding anything contained in Sub-Rule (1), a State
Cooperative Bank, Agartala Cooperative Urban Bank Limited and Tripura
Cooperative Agricultural Rural Development Bank Limited shall get its accounts
audited and certified by Chartered Accountants appointed by its committee from
the panel. approval by the National Bank and the said Chartered Accountants
shall have to complete the audit by a period of 60 (sixty) days from the date of
appointment '

(¢) Notwithstanding anything contained in Sub-Rule (1), a Primary
Agriculture Credit Society shall get it accounts audited and certified at least once
in each year by the Registrar or the person authorized by him or a Chartered
Accountants as appointed by the Committee and the said Auditors or Chartered
Accountants shall have to complete the audit by a period of 60 (sixty) days from
the date of appointment.




24, Amendment Rule 90

_ In the Rule 90 of the Principal Rule the following Sub-Rule shall be
inserted as follows:- :

(15) In case of State Cooperative Bank, Registrar shall appoint the

liquidator within a period of 1(one) month of being advised by Reserved Bank
for winding up.

By order of the Governor
Sd/=Illegible

Secretary Government of Tripura,
Department of Cooperation.

Printed at the Tripura Government Press, Agartala. 7




